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3Rt AR ddheian! e aRug

TS faeell, 4 BRaV, 2020
RISl IR Tbela! Rie uRug (qebrile] |ReIail & oy SFfares ol Ho) fafrm, 2020

T, 9. AR R/ IMTRT / fafM / 2020 —aReet WRAT dadiial e uRug i, 1087
(1987 T 52) B GRT 10 3R URT 11 & W YA GRT 23 B SU-CRT (1) & i YST O+ Al &
YANT R4 §Y AT BIsel WA : AR R /MR /[ /2018 o 31 fQ@RR, 2018 & ERI
RA @ I90F | SRR iad R ddia) e uRyg (Gaia! dvemsll & fofy JrHIeT ol #o)
fafm, 2018 @1 SIfEHAUT @Rd gU AIRGA RAR ddal e uRvg (srraRm) Fr=faiad fafem
TN & =

WA =

TR AR DA B GRS TN Febeiiehl ARl Bl T e e | fafafia &x /3 gfawn
Y& &R, Ml d IR & G & AJHY HGel Bl SFJUTCl GAIRad B T AR Tebrich] ARl
BT I VAR el AR G B¢ Werd dTiTaRYl bl Goid d_d @ fofy, IR, ARG AR Tebeitebl
forem afug e, 1987 @1 GRT 10 3R 9RT 11 & WY UfSd ORT 23 @1 SU—GRT (1) & (A Ued
U AfFTT BT AT R §Y, YR (ferRed fafiam sl g, efrf -

716 GI/2020 1)
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Gfere =7, yarsadr iR URY ¢

1.1

3 fafel &1 W iae R daiar Riem oReg (qaier wvemst & forg
AR @1 o) fafm, 2020 B |

1.2

3 fafrm ffoRad fewtimn /diee @i s / Frdeyd f&3f / FrderR

(ST /AR Sl & TR W dhId! BRIFH YSH ox W&l /IS B &
forg wiverrefi /HIfd favafdeney wRemsll gRT Rqd by afrdeai W ol i —

S Th-) IR B AT A B forg ;

Xd—YUdhc AFR W AFHIGT DT GRS ;

R IRAAE) (THIRATE) B v WS AR HRAT / TRY T

< /Reafd 3 gRee

S TR &1 S TR & uRads dor s9e faudy |

faem wRenel § U FRIHH /WR IRA BRAT ;

gl dla|d d 6| s

U6 & N /AR /B0 §RT U6 & URWR # 9allg off Y&l awerell &1
facra e

qdadil AefOrep qU(E]) H b b SURI AR H IR HRAT/ L&l I
gglcl Pl

Ll

faemr aRerell H vl (W) H &l / fSmn Ry &

R s /9Rd & waRl RS (@dens) /aRdn g @ af
(diaMSal) /@TE! <RI H FRRG WRA BRI & g2l 2 S| el &l
3TRH AT/ SIR] T

AR TR BT Ag—T20eT0r wRem H uRac dern 39 Ay

yaR—&re / difoRad areasm(E) § 3fg

TP /3 ST UTGashA SIR™ el ;

WW@@?EEW ;

JISTIEITH TIGIHA(H) BT THAY TTGashA(|I) H gRafdd &1 Ud gaa a0y ;

al| 9| a|la| o

TN HRIGAT B 48 FRAT TAT THEIY / UISIISICH UIGTshA 3RH Al ael
ESERERORI

IGIHAI B Hdg Aa<d UIGIshAl H aqelT ;

Y&E H AT (W) PRIGH SIRH BT/ ST T

UGAFAE) & M H URadH /UGIHH(A) B I FRAT/ gaw-ewar |
T / FRIGAA) / ICIHA) BT 4 BT

A

TREAT AT TG YSH IR Tt favafdenery /96 & 9 § gRacH /Al &
THR # gRad;

T AR o R (3of)  oRad ;

d% & 9 H gReaH

U /AR / SR B A H aRad |

aTgla # AR (€81) T ST 9@

H| 5| a|s| <

Th-lo! e oy vd ufderr & &7 § yRdy vd faosh favafaererat / dvermai
& 49 FeAN ud fefafi ariw
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qo U9 R N WY §RT UISABAN Bl ARA BT/ UGTHAI & A
ﬁﬁ?ﬂﬁ/m@wﬁﬁmwﬁaﬁg/ﬂaﬁ@@w%mﬁﬁﬁww
Y U UIGYHH 3RA BRAT/ T BT ; Al

e e ueAHHl Bl JIRW BRAT/UIGHFAI & AgARd o
[ /uesdl § waw e W glg/ ey Rem uegmEl § Y
UIGIHH ARY XAl / I BT |

1.3

3 M SRER I90E H $0 GHRE @) NG | 9gd 8 |

1.4

BSIAY W364/2oosfrwa$wm?ﬁuwaﬁwmwﬁamw
fQTid 08.11.2019 & 3MQW & UM H, IRJHAT BRIGA H UGIBAI I
WWWW@#W/W@HW@W@J@@WW
URYE §RT FFAIGd SR BRM, T W $2g% WM 3gAeT & (oY
MR BT JATAET TR T |

gR¥TT

31 foffaet & 519 a e @ s sfdd | @,

2.1

Vel qf* J AMWT B AT Faga favafdenem /a8 /daEa) e @
Nerfre 9 F Rerfdred PRI (v IR & I1E TH IRR) 2

2.2

"SRTRE ¥ YT © 3IRIe IR ddia e uRyg i, 1987 (1987
@1 52) |

2.3

"dg (Usuids) A" W A uihar gRasl ¥ faffde fdu ww fom
e & argaR vy faeive (RERT o) ifimd @ |

2.4

"I~ T BT U forlRad 39t foram M1 geqa @ o fafdy gRT va o
& fofy Wi afde g1 QIfrATell &l faelis T8 9ruer sferar e @ o1
U N feed wU A 37 T | VN gaqa @I I o dlel Afdd gR
e & EXRR B YHIGaT & WY b Wy § <xdl ofidl 2, Wb A
Ufectd SeraT BiATR 3ift after () |

2.5

"SMITRIY & de—dicel” I SAMYT 8 YRV www.aicte-india.org W IRYg
ERT BRE B T3 da¥IEe |

2.6

"Haed” W AWAYT & U1 fded ol g fafvdl @ it foedl o ger @
AT U FR B fofv URYE I e el & |

2.7

"G b gRABT (TTE)” W RN © S SMIART §RT W 99 W
Il gRT =T ofgAreHl o O fbU S arel afdeei W YhAT 2 HIFD
FEiRT &% & forg HepTRI &1 S aTell agAre Hihar RIS |

2.8

“SFFAITeT W | WY © URYG gRT SFFAIeT Thd! A |

2.9

AT FATEHAT" | AUIARIY §RT & b MY AFARH & AR UCTHH
H yaer oF al faenfRl @ ftedw wem i B (fRes el @
BISH) |

2.10

W AT W U e JfnT § RN eafdere sEE SR gwI
WA YSF @I TS B q Gagdl Ve &Rd i favdfdere /49 @
uRfYTe gRT 59 WU # ffRd fhar Tar &1 srrar Al gRT s
TR B WY H @RI YSH B TS 8

"FAET ¥ fRAR (€0) ¥ Ao () @ wemt gv fsd of @) § wa
fopU TT SFHIGT BT I W ST 2|
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2.12

“femfoT—Srerer—afRor (§1aMe))” & WA uRASH B faa—amor v & o
P1s fo e Remaa wfaer # aftfa gfawr @ fog-ufa, feomg, ffifa sk
vTferd v & forw it & & Ramad e deelt B

"I W YT & MR R, 1987 B ORT 3 B SU-GRT (4)(@) B
3T JATATT SMIARIT T ez |

2.14

"He—e I W gwsl, Afgansll va fawatenfl (gieey) faeni¥r @
9T < aTel AR 31N B |

2.15

"HRINT W, fvafdenery SR SMRANT SRR, 1956 1 ORT 4 & SRl ST
fereafaenera aTaT SN (guirel) AfHUd & |

2.16

FEHI W B AR, 2013 B ORT 8 B el U /uSlipd @l T
N YT 2 |

‘g & forg e TRIGRY & fmd € YT e e o |
WRER /G e § qoia! SRRl 4 aifee & fov fofte w7 & sfifea
TIRIPIR, &FaT 3rerar vifad 2 |

2.18

"Iure Ruie” | 3FgAIe ihar gRaer # faffde o1 T3 svenel a1
o G Wey A QUwe WAy grr o g /R0 g Afew § 9N b1 e
BT BT RN A S ey ¥ < T3 AUl RUc | Tebeiien] G §RT U
@ TS RUIC AT B |

2.19

geh HRIdere’ | g & fovdfdeney @ Ue 9 & ®U § By O/
famT / AETfderer / Fhel |

2.20

"URYS" ¥ SR JIRTRM 31 gRT 3 & favd U ARael AR qdheire
e afeg 1T 7 |

2.21

"ETHA” & el Brimd # Rueor o rar a8, Sfe Rifae goffa,
W( )iﬁﬁﬁﬁwﬁl

2.22

SOl T Eﬁ?ﬂﬁ’cﬁ/aﬁw Yae SR WHYE UEnfie § e / S aayd
fetl urgTsmhAl, TG / UIoiiTgH / dISiEIed / Tdi. § ek TIeasd @
HriFd ¥ afead w6 (po) Wiel @1 d9, O stk e, it a8 &
AT T ¢ ;

ST / Ty eIl Ureasa | |16 (60) WIc & Udh 49 T Hyoll HRISA
4 Ead yd  ureAsmAl | e @ (100) ¥ret @1 s, foreH s WIc,
o B & e T

qRIHAT /A PRIBH B [Sm/Eaeyd Tl wreasmAl 4 e
ATeli (40) Xiet &1 99, o siftiey e, afe a1g & e = 2

SPRYF Bl Ud ey SRIBH & S/ Eadyd  ISdshAl ¥ Afthad
(30) ¥t @1 99, for it e, afe a8 @, e 721 &

[STTET BRHA & T/ Fdeyd el ureasal # siftdaw a9 (30) Hiel
&1 99, fora it e, ik @i @, a8 €

SR U RN /Ao /Syad dell Ud e /8led Weed iR
G UEifial $RIGH & bR Teddhdl H Ifaad dk (30) el @
99, forgd st 1S, afe @1 @, e 781 ©

qRRIHA BRIHH S FIdDRR UGTHA ¥ Af¥had d19 (20) Heh &1 99, forw
ey e, afe 1g 8, el T 8
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SIS BIHA & FdPRIR UIGIHAl | ARHTH Tsg (15) Aici o1 99, o

WOl BEPH & FIAORR UIggHAl H 3fiead uwe (15) Wiel, Wyel—el
(S-wr) # fwaH 30(@N) dieh 31, FE-S1 (AR dHIARYe) H b
10 (3¥) ¥iet & v 99, o oftier ¥, afe a8 & i =9 ©

SO Ud Wenfiral /gled YseH 3R @MU Wil /TR eRisd Ug
THEIY BRIFAT & Ui /JIed ST ureasd | st w1e (60) WIeh &
U% d7 fore it Wi, afe @i @, wfie e €

AT SRIBAI & ThiGd UIGAHA H Jdbad drelrd (40) et &1 99, formH
aftrreg WS, afe o &, e T8 § ;

e H I (Bell) FRIBH § fay afdiean dk (20) Wi |

2.23

"qAE H faIR (33M) W MR gRT I9 Welid 9¥ H dwIEl &
qdhien] PRIBH (AT) /UISaHd () B g™ & forg faam a1 e # fawr
i 2

"faRRA fbam T SolIY (orgAlee # fawdR)” | SR gRT U 4 31
¥ fRdR afd 2

2.24

"HRIGINUT | F AU & URYG GRT SHITRIT SRR, 1987 Bl GRT 12
& 3T Tfod A |

2.25

“foRIye IR WA (G | orgAeA ufhar gRder § < TS R @
AR 3Taed el @ Wifde vd erarTa gl & et e @ forg
g RBRY gRT Tfed @ S wffy afivg 2|

2.26

W TR’ W (6l Hve / fvafdenery H quidhiield SR W HRIRG Afdd
Jfa 2 form srralm ffem & SRR s’dar rd @ 8|

2.27

" Tell FHITARD” A U 8 & AR 3 99 db dd-idl Rl § FeIv o
Tl NS HRIGATY T € |

2.28

"facel figer” & I & YR & 3faRad o <R & MRS, W1 WRA™
@ TEl &, o iRfeE / dengel & el uRafa & |

2.29

S & 50 YT AT S Afd AT &) Uff AR fgar AN Aol o
U 3EH W @ |

2.30

WX A ¥ AT 8 Pl TR gRT MU 3R/ 3ferar Rfar
ERIEARSISIN

2.31

& AW H gouf, Ffde dedel wer @ Wl §owRer &
T / (s /6T & TG T & WU H Bl 3 USEN] |

2.32

v fovafdere W @ ofN ® OSw Rrm @ fou dwme W
feafdener o feM oRANT JffTH, 1956 & R (3) & oM WM B
RGN W YR WRedR gRI "AIfd favafderery wvers” =g foar mam & |

2.33

‘uiad gau' W IFAIGT uhA gRAeT H fRU Y agER el &
S/ Feyd Sl $RiHA & fgdig av # yaer S 2 |

2.34

TR W e, e e yHE, Wideyd [l dor FaeRR S
o AR T HRicH ST 2 |
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2.35 TS R W U Rrm Wwenm afvd 2 O U dierdn
SouRRdl gRT Yenfud fhar T B dur ywnRia fhar oidm @ den e
BRI gRT 3Touedd e & w7 § fAfde 3@y o am=ydr ueH &l T
=l

2.36 UL YARE A (TEI0)” 3 UR™ ¥ 3MIalRd gRT RISl Goiaw
3R, 1860 & M Sl /e AT fobaT 127 U ¥R M, TS
T Use] T ¢ |

2.37 “Had Ud qxeel e NI’ | AT qad IR R Al 9 e
W (NE1Ter) gt o1 Ay Th @aeiRae sar B gHa AR T
e e I Remft Gerar dari & oW w fie ﬁ&@ﬁ?ﬁ,
THIIIIRIT  (39), 3iered 3R IQ-3QT MM |Ud 96a ST
PR BT AR YA R B A1 PG WA BT ST o et 3R
et & 1 & WS BT U Tdiell S 3FoiF Al SUAET HRa ¢ |

2.38 "SeTpIferd THITA BRIHAN T AMIT & Tl aRm H 9™ 530 9 A
930 TP arerd fhd WM drel Jefe fRIdd der I8 ddd BRIRA
AN Fgar $F H FH & a4 BT BRI A I+ dlel AT B fofy
& Bl | ureusmH @f el afa urel # weiferd fev W arel ueusmEl @l
TIE 9 A B UH /T Al ad IfE erf |

2.39 ‘o fvafdemer @ I/ d=g AR & Arem 9 wfid favafderey
Sife f&dl yford e gRT oafd Sadl odoiaRor A9 1860 &
3T Uoligd ARRICT gal Ul 997 H I H AN 3 [Rd S B
3feie Yenfud ARITIET S1erdT ATdSTG <A AT B AT, 2013 B IRT
8 & 3 USlipd HU! I 2 |

2.40 "B W AT & Tl R F &7, uid SOt vd denfial, e,
IS Td TR ST, AIgad dorl, Rieu don feame, gied e 3ik
GHYH e, T, geee (Gl / dIofeied / THai), 31T T 31
BRI / TIVI—8F 1 ST SSFEH, 1987 §RT STENfad foby SIY |

2.41 G ol MR (@)’ | U WEN JJdT WR 615 el R
WG ol dFex 3P @ 99 gy ud foRiy gfewr smmRa wwsia A
SECIRCIRCIEPR

2.42 ‘e A (rRE)” | AT © SPIaRT SRIRE 1987 B R 14 & 3
IR &3 B foly Wi U | |

2.43 fafid arell FHIEf’ ¥ U 9 9 W WY 5 99 a6 (39 FHIEh #)
qaol TR & Nerfrep forarererr amfor feby ot € &l 2 |

2.44 WA &) "FameHd & forg @ Reafd o1 ot (KRR 3l gcs)” 9, el

Al veTHS BRAS W Y4 WM Bl IHICd FIREHd $ FTAR B SHD!
foerT Jae—e T BT 8T HRAT I 2 |

2.45 gl urell FHITEfy’ | QR 12 99 J G 7:00 97 db § el averr H
AT S dTel NeffOreh HrRided S 2 |
2.46 G-I W W A © el WSS /M /S gRT % 9l T8

PIg W, S A 3Mad! & @ Ufd & fory di QiR /3ear I TR
3R / 31@ HE RISUEE YR ¥ 3R /M e 8 el 7

2.47 AR W AMUT © WSl USlawur AfSfE, 1860 @ i Guligd
g |
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2.48

"TCUSIAN T ¥ U ARG S €, S e fdwafdened /dae ¥ dag
Tl § Wy 9 Fafia areEsmEl B werferd avd gy Rien Jem 9% & § e
ToRaGy Jegd, A U4 Wied, AfTadr T4 Seghy, $RIeY AN 3R
fESmET ¥ e, URe fSeid JHms, Ferk F60 03, 3R bR
SSEIREEREDC IR

2.49

g ety ARl (TEw)” W @l el of ofid W R aRA @
ferg orgAres ufshar gReer ¥ AU U SIAR feas, SMIGRIT §RT (ST @l T8
|l s 2|

2.50

g Rer dder I (o)’ | el SRl @ fiwg ud
RrerIcl @1 e $7 & fofy JFgAIe Hfshar gRa®! # Iy T SFER ofege,
ITARIT gRT TfSd @ TS WAk ifidd 2 |

2.51

RTg GAAS AW (TEed)” ¥ fRve <R amia @ (G4 Rard g
GROT IR ACH & Few H U STRI 1 FHET SR B (oY FFAR Uicham
gRaaT # QT Y SR Jene], MR gRT Tfed AfAfa sl |

2.52

[AFTA o TR T WRGR /FE I[UeE W R SO
YT & |

2.53

"R el R Autheey, sikilens / densgan / feeh wfes /@rér ot o
BRRG IRAY BRI & qedl & fofy, URad yaw), deeyel qor o9 Ud
PR & fory divvavawE, & for awg-—9mg W SRRfd Wic e g
I AT JaUed’ B A 9 s B |

2.54

SIS, g defl, Ried vd &g, sicd yawed Ud @E-u reifie,
THRAG, e T QTR SRR, 1987 gIRT RNfd faby U O & et |
Tt e, URieror Tem oY & & H SRIGH(RI) / UeBH(AI) FaTerd B
g ORI, WHR eIl Wa qol W-faa-uid = /|rgel / S
T AR B |

2.55

"B AT FaTEEAT 4, G WRer & W SRIEAET) / TeasA(E) B
JRIETT BT SMHE B §U el STAITaT JIera SN & |

2.56

I W YT THI-99g RGN fhU U uRd SN Sy, 1882
AT 3 W AR & Sfaia ol = ST 2 |

2.57

"fqwafderery’ § fdeafdenay M RN JARH, 1956 @I &R 2 & GUs(d)
¥ gRIYT favafaemery afyd T |

2.58

“fovafdenery foamT” ¥ favafdencrd g1 wefua aferar SRIer faMmT ifvd 2 |

2.59

3O W 3 Wl Wl ud SffWeafdR, o Fel uRMING el fbam T g,
] ARge IRAIT dd-ia! Riem gRg aififam, 1987 (1987 &7 52) H R
fbam T &, F I8 AG B, A S S Sad fEm # fAfde fam
TR

SATST F&H SR B IR

3.1

TS TH-d! XA, I d WPRT /WRBR gRT AT 3FTaT w—faaqurid
&I, Badl UNYG BT STAIGT UK R b TTA & AR Bl TGl |

eMM ORI /WAR  gRT EIaTe /@id—aftd |vemg /J1fd
fawafderer Femy (Sof—1/ 11 & Ryar) ddd gRYg &1 SFHGT UK &R @
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SWIA & I fdeM UIGasH / BIhA |afeld dull /ITd] Jae &war |
gig /TS HON e fEE o W’ W fRfm A @ v
HRIHH(RT) / TTSTHA(H) BT URT B |

el 1 Rafd o (&l daiial dem @ JWERY da HdRd |G
fvafdened /de ¥ g ofgAIeT ww by for eredfci ik waer ufshar o
I o QT BTAT ®T Y99 o B AN el &l SgH |

Yag favafdere /48 U el Gxemell ® yawr foU U B @ Amifed
& S, e ur uReg T i 4d SrgAIe el &N |

Heard /T WRER /e WG Tes B @ Gl 0 ddal ke @
I |

qHei]  UIGHBHAA) / BIUFAH) $T Halfeld He drell A faeafdenerd

faemM FUSaTelE |G /A fvafdener |y ddel gRYg &l SFHIeH
g PR B SWId B Gdd Ud g Rem uregsmEl @ dr e
UIGAHH / BIUHH A S /I Yae &l H ghg /Berdl dxdl 1
forddy Y TR W U FFH / TSAGHA DT TRA FAT |

3.2

el 8 a8l & IRM = FREiHA d§ Red dich @ fure g qon
I ATl AT @ eI H Y@ gY, URYG SMIIRIY gRT dabrild] Sl ol
Wl HeE A T @ forg Wed @ g |Wfa @ RIwIREl @ SFfER
(ST / FAHYd / FIADRR ®R & ol Td Ui & 95 |l &l
IHIGT USE TEI Sl qr, el ud dienfer § 93 "y wenfud
R & foTY SFTAIGT dacl A UlshaT JRIHT H FHI-FHI W ey w7 9§
fafafde f5u U Al § 8 geM fdar S|

IWRA U Al H AR /A & 91 Fad yd (S wedmAl I Al
e HfshaT gRAST # FH—aag R Mfde fby 10 agaR € < S|

ool § feemr/fell urgasA |aferd @ @ folg g Hyoll SReal @l
RATOAT I AR QeI 9y 2020—21 b URW ¥ &1 99 $I 3@W b o
QS | T, WSl H g Rl d WAl & foly JFAfd dad
Al § &SI ST sAe Sfhar gRad ¥ g—gng R e
T 7

el
Seel
e

AT & foly | 3

4.1

Waﬁaﬁﬂwﬁmwsﬂwﬁﬁwn%qﬁﬁ W@ﬂa}w
e
%W/%W/WWW/W&@/Q@W/W/WW
/NS ST Bl 3Mded  dddidl R b 9™ O dgl W
AR /IRA / IRAN /LT / ARG IR / ARG IR IRES /ST o
el 3R AW (@ W R eI, 1950 @ i Fem yRiftg
= TH BT PN TE BT W IE b Q. Tbeiiep] TN Bl ARG WHR
g1 RIfUa oy T 8 Sreral SehT M MR TR g AFAIQd fobam T 8

A ST W FWR SfoaRad s ar] T8 & |

VT wRensll @1, R 99 wIel @ W1 Ugel 9§ @ FAIed YR R fam
T, W1 @ T 9 I9 UK B A /8 & fog srew fear S,
R 6 ROURTG I ORI /TGN gRT FERAT W GRARN & ®Y §
A B A B 2 |
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e FIg R (PR / TRIR gRT TERIAT U A & 3eldl), Gl & M
§ ARG R 3T ¥eal T JANT Rl ST Rl &, A1 URvg SFAe @
R (S3MT) U WY el A9 U SRl B gl <A |

3Tdee /TR g & HIoR fIerme sl & A &1 W Tel B |

4.2

A AR e d e @ feet o et gfe 9 s frdt / amded
(Toresegg) wIfad” el # daiiel ARl @fid &) & forg “difercfoTd
e Su—sifEE @ g, o fodde dameri @ fo fefded e,
TSR ARG IR (TTUS)), IR H e q $lg 3R AGHIERN) BT
FFUTEA [ e, Sie SFgAre wishan gRasr ¥ [fde foar a2 |

4.3

JRY T Afd ¥ wafed  fdy U dadter Rew A
HRIGHAT) / TSIHA) BT AR TE < 8, Raw g€, THRT der am
AR Wed & e/ el eRiwAl &, g MR @1 W AR JaM
o & |

4.4

e @ Tl §Y G @ fofy, B daeia) | H 60 U ofEd
UIGIshH ST 3 Y &1 37afer # YATRIT fhy S 8, e uRug gIRT $3iY
ST T fara e |

4.5

fAROR 3Tdd 31eT WO (meager) @ UIGASHI dI AdTfeld dv dlell Gl &
e # URYg & AT | JFgHIe Uishar gRa®! 4 FUTAfde Suged $Rarg
URY 1 SITgHT |

4.6

SffeRTId ¥

IMTTRIY AT ARl iR faeafderery faamnl o facel wfiges /ARe
yarll RS (SeE) /MRS A & afda (fengen) vl /@rel gu #
WRAR FHGRI & dTeteb] Dl Yo% ol & foly Ui Uradshd ‘SFfAIfad Jau—emar
& JfRTT Trsg ufoer (15 fowr) siferwde Wic JFgAIfed @1 Seil | 39 15
yfcrerd el & Ta—faeg (1,/3) TRl <9 § IRAY $HORI & diaidl @ fog
SRFT BT |

foredl FIR9T wgTsd § @l <U H RGN THORI & dadl & fo Rferd
1/3%#@%@%@@%/@raﬁsﬁ/ﬁéﬁﬁm?ﬁmm
T-fIEE el @ AR T Ay el S| 39 ], | el
WEHR /FE IoTe & Y9 b 3ifom ap & SWIa “faceht Iiedl /9Rd @
JariY AR (3ars) /4R o & fdaar (fengan) /@rét o § A
PHERI & addl’ § 9 Rad 8 3 die, TIIRE & folv vl &
AIe T SAIe ufshar d grfaffase sufe Hreevel @t gfd @ e
TAARATE el 1w S b |

39 AfIRed, I ST IRER /Y YT & Y99 & IifaH ah & SWIT
IAIfed yae-emar § Red & d5 die S diel @ fory sk &
AIe AT AR Ufshar # Fu1 e e Aevel @ qfd @ e
Qﬁwm/ﬁéﬁﬁ et /9IRGB u'crﬂfr TR BT (sﬂiﬁaﬁ)/w‘cﬁw ™ @

gl (femsal) /TSl < H MRA FHARI & dTeAd] | N o T |

URYE TAIARAATS / JAIaTS / doASall / Thu /&gl <3 H ARG BHORI b
gl B Al B URY IR/ TR) W B GeAf dad (HIfid /Igell arent
& UGIHAI & folY &1 Y ol |

T TeTHAl SR BRIl H RIev—ed AN Ao (S W AfRR) &
Jfata st et &1 Aifard Sudy W aaeieT wReet & forg o g,
T ST withar gRawr # ffde famr w2
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4.7

w1 / Faeyd 1 wresAl # WS a9 & 3idiia qIRel |

fga au fewtran ureasA(dl) H wiRRde Jaer SFHIfe yau—emar & aifvidad
10 URRIG T@ o BN, Wl SFHIfed UdvEmar & st diel iR
3rAIe Ufshar qReeT 4 Jorm fAfde yoM Ay @1 W) 7 T Rfqal & sifaRad
BRI SHTfes aTgAIe fehan gRae # fAfde fmar mar 2|

sﬁﬁaﬁﬁ?mﬁﬁaﬁ/ﬁuﬁwﬁ@ﬁuaﬁﬁw@%ﬁ

o3 faceh ftes o ol fagel sven (e o7 wRan fawafaerne g
§RT SR e T3 8) W (Sl sierar [l aRara wiverm 9 fewtmn
oI fova &, 1 fgdia v waegd el areasa(H )ﬁmﬁé'cﬁq%rﬂa‘)m
BT | U9 UTGIsHA(HY) W St Wiet & forg STAIed S@ arell Wiy dad
qMGUS] & AR B facell Wfcdl & yaw o° & fofg o grfl, sFger wwer
3¢ o0 IARY & de—Uidd WX 3ded el | ey, W@Eﬁaﬁ?
UIRdd Y99 & Sfd Ya¥ QU MU pe faodl jfEHl B g e fod
ANeAF 9 # AT YR & 15 URed & ifdr el B |

TAAIRATE SHIear &I A fgdla a8 d uids waer 4 <fgel &1 sgAfd <
ST, 9e 6 HeIRaTS Wiel @ fog ST FT SFHIGT @ d SrgAIed
ufshar gRA®T ¥ Jeniide sl |l @ gfd @ e @ |

vq 9Y ¥ TIRIT 909 oF a1 B & BRI S~ Tl dlel & forv o
UTRe Jaer 2q fagr fdar S |

uRyg SolFRR 3R drenfie /T reasmdl @ fedia af d oifi¥de gar
JF JIT BT TRY G S1eaT SIRY T o Srgefa el < |

4.8

AT ABR /FG e /dd-ier Rrn ey / fafeen Ren feemey
GAREd T & yaw & fofy oiRepor Afd & SR e wu 9 FHaR avf
(SS=qud) @ fofv 10 Ufrerd aTRervT Qeifores av 2019—20 ¥ A1 PR faam AT
& for orfed S /S St /o s avl / |/ @l & fof
ARET & YORIT Bl JIAT el [BaT QT | G, I8 ARA b WiadE B
I 30 @ @s (1) ¥ fffde soniee el & amel § ar T8 8|
Ul wRermall Bl Qefid 9y 201920 T URW W ARGAH I Y Bl ey H
I aIffE e # qfg HT B QAT & I |

sequd Rad Wiel W yowr & fog J9 aRer Aifd & | fgd av &
UIGasHA(H) H Tide aw @ forv faaR e o)

4.9

e
Cou e

W Thilel I AR ufbar gRadr 4 g e grEfie st
AEvel B g |

TURT SfTRT SIfATRM, 1882 @ ORT 8 Mgl HUC, Hell @A @fedl
@RI BT aferaT Sd §RI WURT & IR A HaRd doaHd Ugel [l 3/
0 & Suedl & AR /91 & Wih@ dd IREIed  FueH
el / ST iohd BB EREPALIRNEIE SUER el
(RRrg®a) / ufaeervig. WRaR) /ol ucer o (i) & wu
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AMATH & AH H FURT S ARV Pl G dlel SIS (J[ATH 30 IY Bl fae
& fory foR afdes @ TR 37 & 999 W AqH 25 99 Y Ul @) |
gTetifes, [ B TH & HROT dbad HM /G TEN & folg Wae &1 Fl geer
I B |
D ST, IRATAd AR & Yaidh I/ AR /Bl & fofv I8 B &Rl
f a8 39 4 W Rud TaHial @ & Qe & TRl dad G
e & forg IgART-ud @1 I & SWIA 4 $ 99F @ 6 | I8 A
[derdM WM B Fexich QIAIgS! /=N /Bl & g I8 el 811 6 98
Aawye I Fadl IR Dl § Saead qH B UH Bl FH B b SR
Ay Tl JfARTT qH H oy Ul UreTshA /WM (@@ /IR ddia)
Tl FHA T | qAMY, WM ERT 39 UY I 4 BT SWINT HeRd wem
ERT ANIES] /= /BU=T @l QU U "STIF—SHT g3 § fou v
@ forg &1 g o Faar &, 9 b VN UIeasH /WM & forg arerT
8l 3R 39 fory Ugel W rfAifad AR @ ifard gfaermll
& B, JANTATC SeTfe Dl |is T8l febar S | denfy, |y
qrferTT) sedTfe b1 W el @l gfawr @1 ey vEd gy s
ST FHAT B, 9 b I FH BRIGA W Bl DI AU DI
|

4.10

TRTY YETcT: al AT Yiedfad Yoob (DU W) DI AN el Bl
@l JAIRT T8I T 1A WHR Tl Bl ar fhwdl ureadmn # fod
e R RId & foly R o= & w9 5l a¢ (SMe) @ AT T2
I |

AT FHI H Ao UGHAH) @1 AT 39 IR W A g T (b
fafid /Uem Ulell & 999 & SR dol Al SH UIgIsHA(H]) @1 e
fderetl w1 YART B Se| afe wven PRI /vem urell & ' A S
THM UIGAHH AT b T BRIGH & 3 WR (e /Faayd )
Halferd 9 a% 2 & A U UIGIHH 3iediieid §Hg H Wl el by o
R |

4.12

IRYE FAHITR UGAHH(H) B A el <31 (THAIY IR yag & ), afe
TR GO BRIGH § FAGYd () UGIhA Galed Tal B 8l & | aefy,
$Ha! SFAld SOlE 3R Uil H dae FderR UGHHAl i G
IR dlel I/ Brary favafdeeral srrdT e RGN ARl Bl <l
ST |

4.13

URYE Ud &1 G H UISlISIvA 3R THAIY UIGIehA Halfeld @l @ AN el
il

4.14

AR AR W, RIEv—iferTa ufshar 2 ar foell wenm 4 A—ame & R o
(Frafa oreaes) st fie, godgle, a4, e Argdl & WINT &ed
U 3R ISPl AF—HH WUS d6@ AT PR gY ofdiell RIeT e




12

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1l—SEC. 4]

A gU T IR oXR BT & R 9 e o o |

frafid arell, wem urelt, fgdia rell oiR sivrafold @& w7 # Harferd ureuwmAl
@ T A A daferd reasHl & (afid ureas AT SIeT | sl &
qaY AFAIfed gav—emd & fog srgHed ufhar gRaer ¥ fAfde af~d @
SR JFAIRE, HhT Ew MR 3 STUET TAT Y e redl, we ure,
fgeia el oiR SRTdIferd Urell & T # UTGudHH Farferd H) Fab, S T
RTURS! B GAET & AR YD UIGIHA B SFAlCd JdR—&mar ¥ D
T 8| U W R 2 99 @ oy & iR Al @ gid & forg amavaw
Hoprg, gEvadl AR I glawel @ go | BE AMed fdawo
J9-UIcd W 3ars By T =AY |

W foRad Mfid & # dloa fen ugasd, 8 e fhardher
Ahell & |

MTTRIY 3AITQd Rl $l B ARH-YSH HRIHA § Th—g & A
WEINT $RA DI AFART YSH DI GG dlfch el |vem § gawr Qg ¢ B
el or AT H A U HHCER PT ST IR D |

4.16

PIZ AR QAR (@I & AT Aoz R ueasd @ fory mise
hHad) AR, 2016 & FTAR @I & ARG W YSH fHU Y el e
qreasmAl gRT el Wiy # ol adsmw-faRy # danford f oI @l g
UIGIhAI & 20 YIed T @1 & AT & Fapl |

CIGCEING ERTN AT T

5.1

g ARl & afTid HIGT YaM &-1 @ foly aMaed feriRad # 9 fondt
gRT U T S ;

R /AR /B B HHSA H 3egeT /[fd

SU /A IR /FG [T YA YAl 9o gRT IR Ihd
AR /R @ AW H AIRd ded /S WRER /AY qoTed gRI
IS BRI ; qur

IR RERI-o IAfieRT odr 96 gRT 918 T8 (AHIv—Yarel 3=
@) AT B ofFld AN/ ANRS /B /DR /T WRHR /Y
RIUEE §IRT WG SISy, Siam it Aier @,

Tl AR BT Yrar / (eerd sferaT e U dial U ERT & Ut
ERT 9RI% ®Y ¥ UIRgd Rl & SNEN sfd N /RIS / S0 @
Aol W orede /|fya siyar A favafdere WRem &1 Heuid / gerdrdd
(RISTER) |

5.2

RR-GIRAT & Y § JoIerd: Jar cera: faeel sfaafe waw arell foed
SO Bl Thelo] AT WS G/ & g afrdeT dRa @ aAfd el <l
g |

5.3

B, Y AR (ol (Urgde) feafdener o ufsar gRas # ffde &y
T ATAR  AGERETT AR I UL Bl U BRI Y AT b o1y
e B T |

5.4

e feafdena e 59 A & T 1.2 & ofdid uRyg 9 gd
Tl T | Y U, urEar 3R HihATe orgAred ufhar gReer § [fde fay
T SER B |
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S 37eld], A favaidenery dverell bl favafdenerd o e SN (Joi)
fofemt & orfaR afstgt @ oftf A a8l

IR | USell IR IFHIGT UK $R dTel fdeafdencry ofue wHe e
HRIGH(AN) 3R USTHAM) & oIy U T8 THiia] | & ®Y 4 A1ded TR
| A fowafered WRO, e UM MG IRER/IRER W
e / FHCH FEIAENCY &, STIAIGT & foY STelT—3felT MTde ol |

5.5

URYE FHI—9HT TR AFAIG UfshaT JRA®T Ui sl s sfrdes & |
Herd by O arel xS, WU By S arell daer R fafrm
(EEoR) TR, |l 3R AP, I venall SR ufhasl @& fdaRor g
forTe ATea 9§ g/ faerme dRermell 1 SHIGT USH R @ folg gl ol
TshHOT febal ST |

5.6

g WRT RATUT FRA & oY qTAed SFFAIGT UishaT GRAdT 4 MG ufshar o1
AU IR & forg IR IR Sl U & |

e / foeme weenell 9 i © 6 9 9 el & @ 12 4 gdivg
Al @ foly de—Uicd W MR & HIAH e & HegH d SFAIe Ufhar
gRaer # ffde fdy v faffd dReR wRl &1 JUld ave I< amdfed
fARIe IOR SMgE! & TN IR gU SAelg Mae TRd &, e 7 fhy
WM TR e R @R T8l febam Smee |

dacl Sl SATdeAl W YHAY B oIy o fovan SQam S o & @ offod
ARG & WIeR Jeal by 7T 81 |

9T AT B (o B W RUE GO B @1 S o 2

Aded dquicd W 3AET Bl 3 HI W YA (U G qH SAlbel Bl
e o) e |
UG &R DI AFANT el & S |

Al fobdf) Mdes /G A TS Terd TG o Qa1 &, I ST UshAvl
IAreH vfshar YR § faffde ufsar & sgaR fdar S|

IS BT IR Y T & IWRIA, A 3Maeas el Ry & for
(BFTAIRA & foRAR @ 3TefTaT) JMas Bl Yiawigd (dTa o) ST Al &
31T AT / FRIBA(HT) / TSTHA(T) BT &8 T B fofY ATdSH BT AT oAl
e & 1 ST YhHU SgAIe Ylshar gRaer # Ffde ufshar & argar faan
SITUAT |

AMdgh BT AR Ushar gRaFr H [N sER ddiem gg T dden
afifa /fadwg <) wffa 2 o o Amen & & fou o cxat @
Jg—TICel W IATeArE BT B |

FFARA uibar gRaer # Jem RFfdE gwm # 100/- Wo & IR-=uR®
WH—3 W Bl yod 2ot & AR T sferaT ™l i@l A9—fgdd & FHel
TRIG WU Y ol TS YUY HE IUI-UF AASH gRT UK /Iudrs fhal
SIC SR 3 9Tl & WA 8 Hel T B (6 Aed gR1 oAl ey
Y/ 3UarS by Y ofdes # &1 T TGN 6@ § SR Al fH N 99g 9
TR W ® f SRy & fed o wrr @ furm mar ? 3R /s Tod
fdee o Tam 8 QiR /31T amded # < T AMeR) M ©, O uRYg g
Wl PRAE R B foly Weid B T AR &I a1u foran ST/ SFgAre
UM x4 @ foil IR A S SR /a3 o fafde dRag
el &, S 98 Sfd T |
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AT & AIHd & W b AH H AN SRR YR 9199 a” U S
ST SFgATE wfshar gRadT ¥ [ifde feam mm B |

e ufhar gRe@T § JTifdE | SR WWRT & | 9d W YR
fby ST & forg ur afdei & e # SifFers Afd | A fobam Sg |
qefly, AdaG qa § SfeeRad aifm (Fe—aith) TR & Tearg Wqd fou
U HASH $1 UHAY A1) el 9y & fofy &l fhar S, w39 W
el Hifd Qe gy B g Ao b S|

3Tl BT FHAT AT SigHIq Uald Pl

6.1 U< gU ATdGH BT YhAU fdEMM deii, g SR WY faftei (@) @
ARIRTT 3ATes Flshar gReeT # [FeiRa |l ok JMe & AR
ST SHT GRYE RT S-S0 W ARgfad o T 2

6.2 TS THID] AT B AT B forg

g WRGR /T e AT g [aeafdeney /dle Ardad Ued bRl ol
FIARRfR offod TRIE ¥ U qWlE & UTa Aeid & AReN Bl g
faf el & @S 12 (@) & 3IAFd UG AdGHAT W (YA I 3R FH |

S WRER /8 ISI83 /Hag faeafdener /ars 9§ 3ded W T Ww o 8™
R IRYE SHEHT 3T THAY YRT X |

3 fafedl & © 12 @) @ ofTd UK SMdeHl B UHH SMRE-UF
(TARMRE) ORI T @ foly ey ANl §RT 9IRS 9 9 Wfod |dien
affd /qaadlen |@fd g1 fhar Sem dor aded WRfd ©  wHe
W—FAMG Yfadl & A Q1 ol SRSl YA HTT | Aded $I e e
I & 6 98 wdle BRiwH BT Ure B T uRerd 7 3T |

A9ed, e 98 T I QelOIs 99 H G Bl URY G 6 38H ©, 59
AT BT T Ahed \ANE /G Flenm AfAfd &1 TR o |

e / —wdlen |fifa @ R e @ fo el affy & ame &
STl o S SFFAIGH JferdT AT & fory SRIGIRGT |iAfd & auer o v
ST |

T dHra) Wil & A |, uRg Al Sfud W, Mived dalte af @
forg omer—u=1 (Taslens) TRl & & fory argAes e el 9o T'
SN auf & fog 9y g |

T DI A B IR, VN T STER JEEREAT Gl b WA @
IWRIA, 3Mded ay ¥ ) A1 T gHeT 03 & fofy WAl de—uicd W
e BYAT| qdr e gy F & aAeT uF (TN UIe v Bl 52T
QUM el JMASH & A ¥, SHHI AT YHAY foRIve RT |l gRT faa
TG |

FFARA UfsHaT YRAFT H FASiedad WO & AR &E JREN gRI

wY Y FUT BT |

AT B FHIRT W, WY AT T MR- (TesNaNE) W B % @1 g
TAT MATH AT (TASTRNG) TR G D folq AT JATAEA BT |

ferye SRT AT B RwIRe sgeien & forg e |fifa & T el S
TN T SFFHIGT Al A & foy oM FRGIRT | & wHer @
ST |
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q.

e Al @ e B erfERY wfify & e vee @ forg s
& TG SR B 3TNGB I FAe &3 ARG I8 FAMId HT
{6 g7 Rl qor AR wihar gRasr & sida faffde ufdami sk
HIUGUS] 1 JFJUTer el /. e wffer der faRivg <1 | ok e
A (GTe]) §RT @) fordn T & |

IUTARTY 1 AR R A I8 [N ST b 57 [l qen srgees
yfshar gRAI®T @ ofcid faffdte ufshamsii 3R HUGus! &1 ofgurer wdler / I
e |fAfd qen favws SRT AR (FUrer)) iR eEg |ifa grRr a) forn
TR

HRIGIRT AT FT MR ARE—v= (Tefellals) /SFHIG U3 (Tetaily) aferar
AT B RAGA B B oy IR BRI & Arr Il U3 (TASNSR) &
HY ¥ d9-UIcd W e B Sie |

AN /TRAR gRT SR YT TR & [Tl I3 Aebileh] R 3RY
R b (U AqEd Bl e e BRIGINGT AW gRT SR 13
(varle) @ fore argei e e €, ey e (RreiRdr fafore) gfm
R B forg iad foam g |

= fafams (ol gRT srIAIfed wvemsil, S argAIes & forg oRyg @1 ugel
IR ST 9% Y& & AT 10 9 A% a9 & ARaw # g, o uffa o @
YA | BE UG S S |

AMded FIRT & FrC B YT [$Y A o dRE 9 15 A1 & AR
U QUA—UF & A YA SHI & YA B e YR B, AAT detey
qy PI 31 HE U4 31 Jollg b U] ST & oA D 10% Ud 50% I R
AR BT S, forFeh STRIT SFFAIGH a1ad o foram QT |

Tl AR GRT SR & U GRoid axTg 5 iFergd YiaHfa S &l
RN B 10 I D @R & TIEN AUYAT FRIGA /TR I §5 fBU 9H B
qel A forg 9 @ orgAfa et aud 5 weife v wRga e
SY | YR ST W S AT URYG B HISC fhAT SIQIT del SHa
PN IR gRT W™ & foly RN fIdbr |fchaam, orae e
PRIPH TAT B B BEGRE], Afe UG @xA & g fbar Seam| denfy,
gf~rami, vt SR Semell B Sooltd SR /3MJAT WROT gRT IR—fred
AR/ W1 & fOog Remd & AMcd H UOd S @1 @R @
AHAT—SR—HTHT MR TR JTTT Safd—dd 3T 9gR—IT T S AR / 37erar
SERERIRSISERI

TS a0 Rl & foly SFHIRT—UF (Tefely) afe Ry foar ar & —
ﬁwmﬁw$mﬁﬁmﬁﬁaﬁaﬁ@®ﬁﬁ&#ﬁﬁﬁaﬁ?ﬁmm
e favafaenery /a9 Hagdl U o 3R g9 Jeifdrs 9 # yawr
forg T IReR /|8 I &3 B et @ ufef &R & forg gl |

T ded T8 T3 TP TR 3IRY IRA & folv TANU WY fdy 77
Wﬁfﬁmawmwﬁwmﬁmwﬁﬁaﬁﬁﬁaézﬁ
FFAEA wihar gRder ¥ Iiifide ofHed & R & forv smaRm
9 W e R |

<1 Yeafdre ot @ e @ TR W, SR SAGT U (TSIT) W & XE @
ST T 3G e ARF—T3 G TRI &xA & [oQ 1 A& BT |

SL

f;;],W

T3 v, R SFAIe-uF we fosar T § qer faeme wem fore g
TIGAHH(HT), TART(T), FIREAFA) BT ART B, JoR-&wa] § IR ax &
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fore aAe weM fomm mam 2, werRefy, uRyg @ Ay & orER war S
yrRl / e @1 MY a1 SrguTer $u |

RS TR B 3T I WRAN R /YR /e @ o
Tdilol GEdd HHAIRAT 3R YMHG HHaRal & Fgfdd e & @
T Hag favdfderery /9s /Y WHR /FY I &3 B Ugh @R
giharal @ SFfeU Sl Ry w9 W T wihaell iR g9 |Mkdl @ Arel
q|

HHAIRAT B 37 FYfdl & AR 4 THeR) faffce yua § sMEkl @
J—UIed W IS BT ST |

AT ufshar gRas1 H gerfafifde Amevel @1 gfd &1 WA R @ fory
B @ UM 99 @ S B W qd R o w9 faRve )T 9@ @1 SR
<eTford foam ST\ g |

AT AMITH BT M 0 (TeAshanE) W fovam w2 g faviwe <R wfifa
& TA SIRdIRd a1 T & A1 98 WA SR R | derferd v @
WWWW‘&%&NHHNW@WM T S IR IR D
W ¥ o daTRa B G RS @1 A, g W are e af @ R
THAYT fHar SIQAT| qefl, e UF (TRRMeNE) @ dar @ oy # wfcray
&adt U faeiws SRT Wi (§9RN) & forg € s grll |

6.3

faemT dvemati & forv

¥ fafRdl & s 12 @ 3 IR by M e & foy gReg euferd
AT dadl I8 YRe B $ SWid & UG BT b 3Adgd J UlhA B
Wﬂﬂﬁﬁmmﬁﬁﬁ%ﬁwwww&qﬁmaﬁ
?I & I (R B 3T IRGR R & T e PI5 ABRI Terd
& Ol 98 SrFAIeA Ulshar gRAH H I faffese qifsh wriarel 3Ry

%a

afe Te—Ter TRem # &R 39a fawid wuRafdd v / fewimn
TR B fell WR # R 399 A JuRafda &=+ /71 RIHH /TR 3RY
SRR P AT el A1 T, A AT Bl SFHEA BT
fovaR v SR form e, qenfy, widlen / gR—wdien / foeme SRT Affd gw

@I g BHAT DI Y AT AeOrs qF B fofy AR BT IR TR
94 B S|

AT BT §G I B folY ATIS WA gRT AT by Y HefeId HrishA &l
qgy @ oIy au BT oA MR R Ul Rl SRS W |
AT AR g favafdener /drs 3R I WRER / HERT &5 Pl Gl
W@ﬁ%ﬁ@ﬁﬁﬁ?wmﬁwmwmm|
SIAHH(HT) / TTFA(H) B §% TR B (oY WM GRT YR NS |a
UGG B qay @ fory A B foe MiaR R @l Jnavdd i
ERC TRAD I AIMRY | AT AR BRIBA(H) / TSIBAF) @ 99
TR ® folv IRIT RS IRT BT |
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S.

N /ANES) /U & AW § aRade o Rrem & 9ue el sewi o
TG qTel 1 AT IfF T /ARSI / Ul e w1 faerE o i
2, @ argAfa fl # faftuiRa e faftelt & orgar & o |

B R /RIS S SRl F1 R B B fory TG B B ot A
PR T IR MRAAT BT SR Qo B AW & SWIA I /Al B
faafeq fear &1 dom dur Wit dul o AT fbar W e | U
BRI NG 3R Hed W FR Rd gu M=i-=1 &1 gal |

P AT U USIHH(H) / fIem ureusA(H) & fiwR & fog 9y wdiy
GRd UGIBA(H) @ W & W M §e @ fou U gL S
T / BTshH /¥R 1 IRYTT & 31 3ifdedd IR de fd 2rfi|
O a sienfiel § wdeyd [/ FaerR fefl R A gaeema |
afg / aifaRad Treasmy # 9fg daa TR favaest & Wert 2|

forell wreshA(Hl) # uRug gRT FAMMIEE 91T MR | BH ‘SFFAIfed emar
G qlell WY @I QU JMRT MR @ YAU-ed @ fog d9-dicd |
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ALL INDIA COUNCIL FOR TECHNICAL EDUCATION
NOTIFICATION
New Delhi, the 4th February, 2020

All India Council for Technical Education (Grant of Approvals for Technical Institutions)
Regulations, 2020

F. No. AB/AICTE/REG/2020.—In exercise of its powers conferred under sub-section (1) of
Section 23 read with Sections 10 and 11 of the All India Council for Technical Education Act, 1987
(52 of 1987) and in supersession of the All India Council for Technical Education (Grant of
Approvals for the Technical Institutions) Regulations, 2018 notified in the Gazette of India vide
F. No: AB/AICTE/REG/2018 dated 31st December, 2018, the AICTE makes the following
Regulations:

Preamble:

To regulate/ facilitate in an organized manner, the Technical Institutions in maintaining quality and to
follow the norms consistent with the ideals of AICTE and further to create an enabling environment
for the Technical Institutions to become high quality Institutions, AICTE, in exercise of powers
conferred under sub section (1) of Section 23 read with Sections 10 and 11 of the All India Council
for Technical Education Act, 1987, hereby makes the following Regulations namely:—
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Short Title, Application and Commencement

These Regulations shall be called the All India Council for Technical Education (Grant of
Approvals for the Technical Institutions) Regulations, 2020.

These Regulations are applicable for the applications submitted by the Institutions/
Institutions Deemed to be University offering/ propose to offer a Technical Programme at
Diploma/ Post Diploma Certificate/ Under Graduate Degree/ Post Graduate Diploma/ Post
Graduate Degree Level as under:

Setting up a new Technical Institution;

Extension of Approval based on Self-Disclosure;

Introduction/ Continuation of seats for Non Resident Indian(s);
Change of Site/ Location;

Conversion of Diploma Level into Degree Level and vice-versa;
To start new Programme/ Level in the existing Institutions;

Merger of Institutions under the same Trust/ Society/ Company operating in the same
Campus;

Extension of Approval of the existing Institutions after a break in the preceding Academic
Year/ Restoration of Intake;

To start Diploma/ Degree in Pharmacy in existing Institutions;

Introduction/ Continuation of supernumerary seats for Foreign Nationals/ Overseas Citizen
of India (OCI)/ Persons of Indian Origin (PIO)/Children of Indian Workers in Gulf
Countries;

Conversion of Women’s Institution into Co-ed Institution and vice-versa;

Increase in Intake/ Additional Course(s);

Introduction of Integrated/ Dual Degree Course;

Closure of the Institution;

Conversion of PGDM Course(s) into MBA Course(s) and vice-versa;

Closing of MCA Course and Introduction of MBA/ PGDM Course and vice-versa;
Conversion of Courses into allied Vocational Courses;

Introduction/ Continuation of Fellow Program in Management;

Change in the Name of the Course(s)/ Merger of the Courses/ Reduction in Intake/ Closure
of Programme(s)/ Course(s);

Change in the Name of the Institution or affiliating University/Board/ Change of type of
Institution;

Change in the Minority Status of the Institution;
Change in the Name of the Bank;

Change in the Name of the Trust/ Society/ Company;
Extended E0A,;

Collaboration and Twinning Programme between Indian and Foreign Universities/
Institutions in the field of Technical Education, Research and Training;

Introduction of Open and Distance Learning Courses/ Extension of Approval of the
Courses/ Increase in Approved Intake in the Courses/ Introduction of new Courses/ Closure
of Courses in Open and Distance Learning mode; and

Introduction of Vocational Education Courses/ Extension of Approval of the Courses/
Increase in Approved Intake in the Courses/ Introduction of new Courses/ Closure of
Vocational Courses.

These Regulations shall come into force with effect from the date of their publication in the
Official Gazette.
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In compliance to the order dated 08.11.2019 passed by the Hon’ble Supreme Court of India
in CA No0.364/ 2005, for the Institutions intending to offer/ offering Courses in
Architecture Programme, approval by the Council of Architecture is mandatory, however
interested Institutions may apply to the AICTE for approval.

Definitions
In these Regulations, unless the context otherwise requires

“Academic Year” means academic activities of the concerned affiliating University/ Board/
Technical Institution in a Year (Odd Semester followed by Even Semester).

“Act” means the All India Council for Technical Education Act, 1987 (52 of 1987).

“Adjunct Faculty” means resource person as per the guidelines specified in the Approval
Process Handbook.

“Affidavit” is a written sworn statement of fact voluntarily made by a deponent under an
oath or affirmation administered by a person authorized to do so by Law. Such statement is
witnessed as to the authenticity of the deponent's signature by a taker of oaths, such as
a Notary Public or Commissioner of Oaths.

“AICTE Web-Portal” means the Web site hosted by the Council at URL www.aicte-
india.org.

“Applicant” is the one who makes an application to the Council for seeking any kind of
approval under these Regulations.

“Approval Process Handbook (APH)” is a Handbook published by AICTE, prescribing
norms and procedures for processing of applications submitted for grant of various
approvals from time to time.

“Approved Institution” means the Technical Institution approved by the Council.

“Approved Intake” means the maximum number of students that can be admitted in a
Course (excluding the Supernumerary Seats) as approved by the Council.

“Autonomous Institution” means an Institution to which autonomy is granted by UGC and
is designated to be so by the Statutes of Affiliating University/ Board or by AICTE to
Standalone Institutions.

“Break in EoA” means break in the Extension of Approval of the Institution in the previous
year(s).
“Build-Operate-Transfer (BOT)” means a project financing, wherein a private entity

receives a concession from the public sector to finance, design, construct and operate a
facility stated in the concession contract.

“Chairman” means the Chairman of AICTE as described under sub-section 4(a) of Section
3 of AICTE Act, 1987.

“Co-ed Institution” means the Institution admitting male, female and transgender students.

“Commission” means the University Grants Commission (UGC) established under Section
4 of the University Grants Commission Act, 1956.

“Company” means a Company established/ registered under Section 8 of the Companies
Act, 2013.

“Competent Authority for Admission” means an Organization that has, the legally
delegated authority, capacity, or power to do admission to Technical Institutions in the
State Government/ UT concerned.

“Compliance Report” means the Report submitted by the Technical Institution complying
with the requirements as specified in the Approval Process Handbook for the deficiencies
observed by Expert Visit Committee/ issues mentioned in the Show Cause Notice.

“Constituent College” means an Institution/ Department/ College/ School as a part of the
University.

“Council” means All India Council for Technical Education established under Section 3 of
the Act.
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“Course” means one of the branches of learning in a Programme such as Civil Engineering,
Mechanical Engineering, etc.

“Division” means

A batch of a maximum of Sixty (60) seats in Diploma/ Under Graduate Degree Courses in
Engineering and Technology/ Hotel Management and Catering Technology/ Post Graduate
Courses in MCA/ PGCM/ PGDM/ MBA Programme, excluding supernumerary seats, if
any;

A batch of Sixty (60) seats in Diploma/ Under Graduate Degree Courses and to a maximum
of Hundred (100) seats in Under Graduate Degree Courses in Pharmacy Programme,
excluding supernumerary seats, if any;

A batch of a maximum of Forty (40) seats in Diploma/ Under Graduate Degree Courses in
Architecture/ Planning Programme, excluding supernumerary seats, if any;

A batch of a maximum of Thirty (30) seats in Diploma/ Under Graduate Degree Courses in
Applied Arts and Crafts Programme, excluding supernumerary seats, if any;

A batch of a maximum of Thirty (30) seats in Diploma/ Under Graduate Degree Courses in
Design Programme, excluding supernumerary seats, if any;

A batch of a maximum of Thirty (30) seats in Post Graduate Courses in Engineering and
Technology/ Planning/ Applied Arts and Crafts/ Hotel Management and Catering
Technology Programme, excluding supernumerary seats, if any;

A batch of a maximum of Twenty (20) seats in Post Graduate Courses in Architecture
Programme, excluding supernumerary seats, if any;

A batch of a maximum of Fifteen (15) seats in Post Graduate Courses in Design
Programme, excluding supernumerary seats, if any;

A batch of a maximum of Fifteen (15) seats in Post Graduate Courses in Pharmacy, Thirty
(30) seats in Pharm.D., Ten (10) seats in Pharm.D. (Post Baccalaureate) in Pharmacy
Programme, excluding supernumerary seats, if any;

A batch of a maximum of Sixty (60) seats in Integrated Degree Courses in Engineering and
Technology/ Hotel Management and Catering Technology/ MCA Programme and
Integrated/ Dual Degree Course in MBA Programme, excluding supernumerary seats, if
any;

A batch of a maximum of Forty (40) seats in Integrated Degree Course in Planning
Programme, excluding supernumerary seats, if any; and

A maximum of Twenty (20) seats per year in Fellow in Management Programme.

“EoA” means Extension of Approval granted by AICTE for the conduct of Technical
Programme(s)/ Course(s) to an Institution for that Academic Year.

“Extended EoA” means Extension of Approval granted by AICTE for the conduct of
Technical Programme(s)/ Course(s) to an Institution for more than one Academic Year.

“Executive Committee” means the Committee constituted by the Council under Section 12
of AICTE Act, 1987.

“Expert Visit Committee (EVC)” means the Committee constituted by the Regional Officer
as per the composition specified in the Approval Process Handbook to verify physically the
availability of Infrastructural facilities of an Institution.

“Faculty member” means an individual qualified as per AICTE Regulations, working on
Full Time basis in an Institution/ University.

“First Shift timing” means educational activities of the Technical Institution are conducted
from 8 am to 3 pm.

“Foreign National” means the Citizen of the Countries other than India who are not of
Indian origin as defined under OCI/ P10O.

“Government aided Institution” means Technical Institution that meets 50% or more of its
recurring expenditure out of the grant received from the Government or Government
Organizations.
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“Government Institution” means Technical Institution established and/ or fully maintained
by the Government.

“Head of the Institution” means the Vice-Chancellor in case of a University or an
Institution Deemed to be University, the Principal/ Director/ such other designation as the
administrative Head of the Institution of the Technical Institution referred.

“Institution Deemed to be University” means an Institution for Higher Education so
declared, on the recommendation of the Commission, by the Central Government under
Section 3 of the University Grants Commission Act, 1956.

“Lateral Entry” means admission of students into the second year of Diploma/ Under
Graduate Degree Courses as specified in the Approval Process Handbook.

“Level” means Diploma, Post Diploma Certificate, Under Graduate Degree, Post Graduate
Diploma and Post Graduate Degree Programmes.

“Minority Institution” means an Educational Institution established and administered by a
minority or minorities and recognized by Competent Authority as Minority Institution upto
the duration specified.

“NBA” means the National Board of Accreditation, an autonomous body initially set up by
AICTE, registered under Societies Registration Act, 1860.

“Open and Distance Learning (ODL)” mode means a mode of providing flexible learning
opportunities by overcoming separation of teacher and learner using a variety of media,
including print, electronic, MOOCs, online and occasional interactive face-to-face meetings
arranged by an Institution through Learner Support Services to deliver teaching-learning
experience, including practical or work experience.

“Part Time timing” means educational activities of the Technical Institution are conducted
from 5.30 pm to 9.30 pm and are meant only for working professionals or professionals
with at least two years of work experience. Duration of the Course shall be a minimum of
one/ two Semester(s) in excess than the Courses conducted in Regular Shift timing.

“Private University” means a University duly established through a State/ Central Act by a
sponsoring body viz., a Society registered under the Societies Registration Act 1860, or any
other corresponding Law for the time being in force in a State or a Public Trust or a
Company registered under Section 8 of the Companies Act, 2013.

“Programme” means the field of Technical Education, i.e. Engineering and Technology,
Pharmacy, Architecture and Planning, Applied Arts, Crafts and Design, Hotel Management
and Catering Technology, MCA, Management (PGCM/ PGDM/ MBA) and such other
Programmes/ areas as notified by AICTE Act, 1987.

“Public Private Partnership (PPP)” means a Partnership based on a contract or concession
agreement, between a Government or Statutory entity on the one side and a Private Sector
enterprise on the other side.

“Regional Committee (RC)” means a Committee established for each region under Section
14 of AICTE Act, 1987.

“Regular Shift timing” means educational activities of the Technical Institution are
conducted from 9 am to 5 pm.

“Restoration of Intake” means restoring back to the “Approved Intake” of the Institution
that was existing prior to any penal action.

“Second Shift timing” means educational activities of the Technical Institution are
conducted from 12 Noon to 7 pm.

“Self-Financing Institution” means an Institution started by a Trust/ Society/ Company and
does not receive grant/ fund from Central/ State Government/ UT for meeting its recurring
expenditure.

“Society” means a Society registered under Societies Registration Act, 1860.

“Standalone Institutions” means those Institutions which are not affiliated to any of the
University/ Board, but are imparting education by means of conducting regular courses
leading to Diploma, Post Diploma Certificate, Post Graduate Certificate and Post Graduate
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Diploma Levels in Management, Travel and Tourism, Innovation and Entrepreneurship,
Computer Applications and Design.

“Standing Appellate Committee (SAC)” means a Committee constituted by the Chairman
as per the composition specified in the Approval Process Handbook for considering the
appeals of the Technical Institutions.

“Standing Complaint Scrutiny Committee (SCSC)” means a Committee constituted by the
Chairman as per the composition specified in the Approval Process Handbook for the
Scrutiny of Complaints received against the Technical Institutions.

“Standing Hearing Committee (SHC)” means a Committee constituted by the Chairman as
per the composition specified in the Approval Process Handbook to review the Reports of
the Expert Visit Committee/ replies received for Show Cause Notices.

“State Level Fee Committee” means a Committee notified by the concerned State
Government/ UT for Regulation of fee to be charged by the Technical Institutions.

“Supernumerary seats” includes TFW, OCI/ PIO/ Foreign Nationals/ Children of Indian
Workers in the Gulf Countries, Lateral Entry, PwD and J&K PMSSS seats notified from
time to time, over and above the “Approved Intake”.

“Technical Institution” means an Institution set up by the Government, Government aided
and Self-Financing/ Trust/ Society/ Company for conducting Course(s)/ Programme(s) in
the field of Technical Education, Training and Research in Engineering and Technology,
Pharmacy, Architecture and Planning, Applied Arts, Crafts and Design, Hotel Management
and Catering Technology, MCA, Management, and such other Programmes and areas as
notified by AICTE Act, 1987.

“Total Approved Intake” includes Intake approved in all the Programme(s)/ Course(s) of an
Institution.

“Trust” means a Trust registered under the Indian Trust Act, 1882 as amended from time to
time or any other relevant Acts.

“University” means a University defined under Clause (f) of Section 2 of the University
Grants Commission Act, 1956.

“University Department” means a Department established and maintained by the
University.

Any other word and expression used herein and not defined but defined in the All India
Council for Technical Education Act, 1987 (52 of 1987), shall have the same meaning
respectively assigned to them in the said Act.

Relevance of Grant of Approval
After commencement of these Regulations

New Technical Institutions either by Government/ Government aided or Self-financing
Institutions shall be started ONLY after obtaining approval of the Council.

Existing Government/ Government aided/ Self-financing Institutions/ Institutions Deemed
to be Universities (except Category I/ I1) shall either conduct/ increase/ reduce the intake in
the existing Course(s)/ Programmes or introduce new Programme(s)/ Course(s) at any
Level in Regular mode ONLY after obtaining approval of the Council.

In no eventuality, a Technical Institution without prior approval of AICTE and Affiliating
University/ Board concerned, shall be allowed to participate in the counselling and
admission process to admit students.

Affiliating University/ Board shall not enroll students admitted in such Technical
Institutions, which do not have requisite prior approval of the Council.

Central/ State Government/ UT concerned shall not admit students to any Programme of a
Technical Institution, which do not have requisite prior approval of the Council.

Institutions Deemed to be Universities offering Technical Course(s)/ Programme(s) shall
not admit students without prior approval of the Council.

Existing Standalone Institutions/ Institutions Deemed to be Universities shall either
conduct/ increase/ reduce the intake in the Open and Distance Learning Courses or
introduce Courses at any Level ONLY after obtaining approval of the Council.
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In view of the large number of vacant seats in various Programmes during the last few
years and the likely future demand, the Council shall not grant approval to the New
Technical Institutions at the Diploma/ Under Graduate/ Post Graduate Level in Engineering
and Technology in line with the recommendations of the Committee set up by AICTE to
provide the National Perspective Plan for Technical Programmes. However, establishment
of New Technical Institutions in Engineering and Technology shall be permitted only in
cases as specified in the Approval Process Handbook from time to time.

Under Graduate Degree Courses with Minor Degree / Hons. in Emerging Areas shall be
allowed as specified in the Approval Process Handbook from time to time..

Establishment of New Pharmacy Institutions for offering Diploma/ Degree Courses in
Pharmacy shall not be permitted for a period of Two years beginning from the Academic
Year 2020-21. However, establishment of New Technical Institutions in Pharmacy shall be
permitted only in cases as specified in the Approval Process Handbook from time to time.

Generic Conditions for Approval

The Applicants shall not name the Technical Institution in such a way that the abbreviated
form of the name of the Technical Institution becomes IIM/ 11T/ 11Sc/ NIT/ AICTE/ UGC/
MHRD/ Gol. The Applicant shall also not use the word(s) Government/ India/ Indian/
National/ All India/ All India Council/ Commission, anywhere in the name of the Technical
Institution and other names as prohibited under the Emblems and Names (Prevention of
Improper Use), Act, 1950. Provided that the restrictions mentioned above shall not be
applicable, if the Technical Institution is established by Government of India or its name is
approved by the Government of India.

The Institutions which were already given approval with those words shall be instructed to
change/ drop the word from the Name of the Institution, as the Stake holders may
misinterpret them to be Government/ Government Aided Institutions.

If any Institution (other than Government/ Government Aided) continue to use ‘Indian’,
‘National’, etc. in the Name of the Institution, the Council shall remove such words while
issuing EoA.

Applicants/ Institutions shall not use the names of the Existing Institutions within the State.

MHRD directives such as Scheme of "Sub-Mission on Polytechnics”, to establish a
Technical Institution in “Educationally Backward Districts/ Left Wing Extremism (LWE)
affected” Districts, digital payment for all financial transactions, National Academic
Depository (NAD), Study in India and any other scheme(s) shall be complied with, as
specified in the Approval Process Handbook.

AICTE does not recognize the Programme(s)/ Course(s) in Technical Education offered
through distance mode except Management, MCA and Diploma/ Degree in Travel and
Tourism Programmes, with the explicit approval of AICTE.

To maintain the quality of Education, 60% of the eligible Courses in any Technical
Institution shall be accredited in the next 3 years time, else EoA shall not be issued by the
Council.

For Institutions having Courses with meager admission consistently, appropriate action as
specified in the Approval Process Handbook shall be initiated with the approval of the
Council.

Supernumerary seats

Fifteen percent (15%) supernumerary seats over and above the “Approved Intake” per
Course shall be approved in AICTE approved Institutions and University Departments, for
admitting students from Foreign Nationals/ Overseas Citizen of India (OCI)/ Persons of
Indian Origin (P10)/ Children of Indian Workers in the Gulf Countries. One third (1/3") of
these 15% seats shall be reserved for the Children of Indian Workers in the Gulf Countries.

Any vacant seat in a given Course, out of 1/3" seats reserved for Children of Indian
Workers in the Gulf Countries shall be reverted to the seats of 2/3™ meant for OCI/ PIO/
Foreign Nationals and vice-versa. Further, any vacant seat in the ‘“Foreign Nationals/
Overseas Citizen of India (OCI)/ Persons of Indian Origin (P10)/ Children of Indian
Workers in Gulf Countries” after the last round of the admission of the concerned State
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Government/ UT may be filled with NRI seats, subject to the approval from AICTE for the
NRI seats and fulfilment of requisite norms as specified in the Approval Process
Handbook.

Beside this, any vacant seat in the “Approved Intake” after the last round of the admission
of the concerned State Government/ UT, may be filled with NRI/ Foreign Nationals/
Overseas Citizen of India (OCI)/ Persons of Indian Origin (P10)/ Children of Indian
Workers in the Gulf Countries, subject to the approval from AICTE for the above seats and
fulfilment of requisite norms as specified in the Approval Process Handbook.

The Council shall permit the Introduction/ Continuation of NRI/ OCI/ P10/ FN/ Children
of Indian Workers in the Gulf Countries seats ONLY in the timing of Regular/ First Shift.

Mandatory provision of supernumerary seats under Tuition Fee Waiver Scheme in all the
Courses and Programmes shall be applicable to all Technical Institutions as specified in the
Approval Process Handbook.

Admission under Lateral Entry in Diploma/ Under Graduate Degree Course(s).

Lateral Entry to Second Year Diploma Course(s) shall be permissible up to a maximum of
10% of the “Approved Intake” which shall be over and above, supernumerary to the
“Approved Intake”, plus the unfilled vacancies of the First year as specified in the
Approval Process Handbook.

Lateral Entry to Second Year Under Graduate Degree Course(s) in Engineering and
Technology/ Pharmacy Programme shall be permissible up to a maximum of 10% of the
“Approved Intake” which shall be over and above, supernumerary to the “Approved
Intake”, plus the unfilled vacancies of the First year as specified in the Approval Process
Handbook.

Any Foreign National who has obtained Diploma in a Foreign Institution (having an
equivalency Certificate issued by the Association of Indian Universities) or Diploma in an
Indian Institution shall also be eligible for Lateral Entry into the Second Year Under
Graduate Degree Course(s). The Institutions having approval for the supernumerary seats
in such Course(s) are ONLY eligible to admit the Foreign Nationals as per the norms, else
the Institution shall apply for the same on AICTE Web-Portal. However, the total Foreign
Nationals admitted under supernumerary seats and the Lateral Entry shall not exceed the
15% of the “Approved Intake” in an Academic year.

NRI candidates shall also be permitted for admission in Lateral Entry to Second Year,
subject to the approval from AICTE for the NRI seats and fulfilment of requisite norms as
specified in the Approval Process Handbook.

Vacant seats arising out of the students withdrawing the admission in the First Year shall
also be considered for Lateral Entry.

The Council shall not permit the Introduction or Continuation of Lateral Entry Separate
Division in Second Year Engineering and Technology/ MCA Courses.

The State Government/ UT/ Directorate of Technical Education/ Directorate of Medical
Education shall ensure that 10% of reservation for Economically Weaker Section (EWS) as
per the reservation policy for admission, operational from the Academic year 2019-20
without affecting the reservation percentages of SC/ ST/ OBC/ General. However, this
would not be applicable in the case of Minority Institutions referred to the Clause (1) of
Article 30 of Constitution of India.

Such Institution shall be permitted to increase the annual permitted strength over a
maximum period of two years beginning with the Academic Year 2019-20.

EWS vacant seats shall be considered for the Lateral Entry to Second Year Course(s) with
the same reservation policy for admission.

Requirements for the new/ existing Institutions/ Institutions Deemed to be Universities
conducting Technical Programmes

ALL the Technical Institutions shall fulfil the requisite norms as specified in the Approval
Process Handbook.

Documents showing ownership of Land/ Building as per the provisions of Section 8 of the
Transfer of Property Act, 1882 or any other Law for the time being in force relating to
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transfer of property to or by Companies, Associations or bodies of individuals, in the name
of the Applicant in the form of Registered Settlement Deed/ Registered Sale Deed/
Irrevocable Gift Deed (Registered)/ Irrevocable Government/ Private Lease Deed
(Registered) (for a period of minimum 30 years with at least 25 years of live Lease at the
time of submission of application). However, Private Lease of Building is permissible
ONLY for Mega/ Metro Cities due to the scarcity of Land.

Further to that, it shall be open for the Promoter Trust/ Society/ Company of the proposed
Institution to mortgage the Land after the receipt of Letter of Approval, only for raising the
resources for the purpose of development of the Technical Education Institution situated on
that Land. It shall be open for the Promoter Trust/ Society/ Company of the existing
Institution to run other Educational Courses/ Institutions in the surplus Land arising out of
the prevailing/ reduced norms of Land requirement. However, such surplus Land shall be
used as per the Land Use Certificate given to the Trust/ Society/ Company by the
concerned authority, subject to such Courses/ Institutions having their own facilities to
conduct such Programmes without sharing the essential infrastructure facilities such as
Class Room, Laboratory etc. with the already approved Technical Institution. However,
common amenities such as Administrative infrastructure, Canteen, Auditorium,
Playground, Parking, etc. may be shared, provided it caters to all the students of all the
Programmes.

The Promoter Trust/ Society/ Company of a new Technical Institution shall have to
construct the required Built-up area for setting up of Institution, as specified in the
Approval Process Handbook.

NOC from Affiliating University/ Board/ State Government/ UT shall be required, as
applicable, for such applications as specified in the Approval Process Handbook.

The Institutions shall not directly or indirectly, demand or charge or accept, capitation fee
or demand any donation, by way of consideration for admission to any seat in any Course.

Course(s) conducted in the timing of Part time are permitted with the rationale that the
existing facilities of the same Course(s) offering in the timing of Regular/ First Shift shall
be utilized. Therefore, Course(s) shall not be conducted in the timing of Part Time, if the
Institution is not offering the same Course(s) in the timing of Regular/ First Shift or other
Level (Diploma/ Under Graduate Degree) of the same Programme.

The Council shall not permit the Post Graduate Course(s) (except MCA and Management),
if the Institution is not offering an Under Graduate (Core) Course in the same Programme.
However, the same is permitted to State/ Central Universities or Autonomous Government
Institutions offering Only Post Graduate Courses in Engineering and Technology.

The Council shall not permit the conduct of PGDM and MBA Courses in the same
Institution.

In general, the teaching learning process shall take place either in the form of “face to face”
mode in a class room (Regular Course) or “Open and Distance Learning” mode by
providing flexible learning using a print, electronic, MOOCs, online and occasional
interactive face-to-face meetings.

The Courses offered in the timings of Regular Shift, First Shift, Second Shift and Part Time
shall be considered as Regular Courses. The Institutions shall have to fulfil all facilities
such as Infrastructure, Faculty and other requirements to offer the Regular Courses as per
the norms specified in the Approval Process Handbook for the Total Approved Intake and
the Institutions may conduct the Courses in the timings of Regular Shift, First Shift, Second
Shift and Part Time not exceeding the “Approved Intake” of each Course, as per the
convenience of all stakeholders. All such Institutions shall create the necessary Faculty,
Infrastructure and other facilities within 2 Years to fulfil the norms. Student enrolment
details shall be uploaded in the Web-Portal.

The Institutions shall run Skill Development Courses, Student Developmental Activities
such as Research Park, Start-up Centre, Innovation Club, Entrepreneurship, etc. in the
excess Built-up area.

The AICTE approved Institutions shall be permitted to collaborate with each other for
Student Exchange Programme so that the students admitted in an Institution may spend one
Semester in another Institution.
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An Institution can only allow up to 20% of the total Courses being offered in a particular
Programme in a Semester through the Online Learning Courses provided through
SWAYAM platform as per the AICTE (Credit Framework for online learning course
through SWAY AM) Regulations, 2016.

Submission of the applications

Application for grant of approval under these Regulations shall be made by any of the
following:

The Chairman/ Secretary in case of the Trust/ Society/ Company;

An Officer authorized by the concerned Central/ State Government/ UT in case of Central
or State Government/ UT Administration or a Society/ Trust registered with them; and

An Officer authorized by the Trust/ Society/ Company/ Central/ Sate Government/ UT
under Public Private Partnership or Build Operate Transfer (BOT) mode made by them, as
the case may be.

Principal/ Director of the Technical Institution or Head of the Institution or an Officer of
the Institution duly authorized by the Promoter of such Institution or Chairman/ Secretary
in case of the Trust/ Society/ Company or Vice Chancellor/ Registrar of Institution Deemed
to be University.

A Company having any foreign equity directly or indirectly as shareholding shall not be
permitted to apply for setting up a Technical Institution.

Central, State and Private Universities may apply for approval by providing Infrastructure
and other requirements as specified in the Approval Process Handbook.

Institutions Deemed to be Universities shall seek prior approval of the Council under
Clause 1.2 of these Regulations. The requirements, eligibility and procedure shall be as
specified in the Approval Process Handbook.

Further to that, the Institution Deemed to be Universities shall also have to fulfil the norms
as per UGC Regulations.

Universities seeking approval for the first time from AICTE shall submit an application as
a new Technical Institution for all their existing Technical Programme(s) and Course(s).
Institution Deemed to be University having multiple Campuses/ Off Campuses/ Constituent
Colleges shall apply separately for approval.

The Council shall publish, from time to time, Approval Process Handbook detailing the
documents to be attached to the application, the Technical Education Regulatory (TER)
Charges to be remitted, the norms and standards, requirements and the procedure by which
the applications are processed for grant of approval of the new/ existing Institutions.

The Applicant for setting up a New Technical Institution shall obtain a unique USER ID
following the procedure specified in the Approval Process Handbook.

The Applicants/ existing Institutions shall be required to submit online application for the
cases listed in Clauses 1.2 of these Regulations using their unique USER ID allotted to
them by remitting the prescribed Technical Education Regulatory (TER) Charges as
specified in the Approval Process Handbook through AICTE’s payment gateway on the
Web-Portal, failing which the application shall not be considered.

Only those applications submitted within the cut-off date, including payment shall be
considered for processing.

The Web-Portal permits the generation of Deficiency Report for the applications.

The Applicants shall edit the data till the final submission of the application on the Web-
Portal.

After pressing the “submit” tab, the data shall not be allowed for any further editing till the
processing of the application is completed.

If an Applicant/ Institution has wrongly submitted an application, the same shall be
processed as per the procedure specified in the Approval Process Handbook.

After the submission of the application, if an Applicant intends to revoke the application
for a specific purpose (other than Extension of Approval) or withdraw the application for
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6.2

Closure of the Institution/ Programme(s)/ Course(s), the same shall be processed as per the
procedure specified in the Approval Process Handbook.

Applicants have to upload documents in the Web-Portal/ submit to the Scrutiny/ Re-
Scrutiny Committee/ Expert Visit Committee, as applicable, as specified in the Approval
Process Handbook.

An Affidavit shall be submitted/ uploaded by the Applicants in the Format as specified in
the Approval Process Handbook, on a Non-Judicial Stamp Paper of ¥100/- duly sworn
before a First Class Magistrate or Notary or an Oath Commissioner, inter alia, stating that
the information given in the application is true and that if it is found at any time that any
part of the information has been suppressed and/or misrepresented and/or the information
given in the application is false, the Council shall be free to take action including
Withdrawal of Approval/ not considering for grant of approval and/ or any other legal
action as it may deem fit.

In case of rejection of an application, the applicable TER Charges shall be refunded as
specified in the Approval Process Handbook.

The applications eligible to submit “Year round” along with the applicable TER Charges as
specified in the Approval Process Handbook shall make payment through online mode.

The applications submitted after the cutoff date mentioned in the Public Notice shall not be
processed during the current Academic Year, but shall be processed for the successive
Academic Year only.

Processing of the applications and Grant of Approval

The applications received shall be processed as per the norms and procedures specified in
the Approval Process Handbook as notified by the Council from time to time, in addition to
the existing Central, State and Local Laws.

For setting up a new Technical Institution

The State Government/ UT and the Affiliating University/ Board shall forward their views
on the applications received under Clause 1.2. a of these Regulations to the concerned
Regional Office, not later than one week from the last date of submission of application as
notified.

In the absence of the receipt of views from the State Government/ UT/ Affiliating
University/ Board on the application, the Council shall proceed for further processing.

The applications received under Clause 1.2. a of these Regulations, shall be processed by a
Scrutiny Committee/ Re-Scrutiny Committee duly formed by the Regional Officer as per
the composition as specified in the Approval Process Hand Book, for issue of Letter of
Intent (Lol) and the Applicant shall present all the original documents along with self-
attested copies to the Committee. Applicants are advised to adhere to Scrutiny schedule and
not to remain absent.

The Applicant, if interested to start the Institution in the current Academic Year itself, shall
submit a Resolution to that effect to Scrutiny/Re-Scrutiny Committee.

The recommendations of the Scrutiny/ Re-Scrutiny Committee shall be placed before the
Regional Committee for its recommendation and further placed before the Executive
Committee for approval or otherwise.

In case of new Technical Institutions, the Council if deems fit shall grant approval to issue
the Letter of Intent (Lol) for the given Academic Year, the same shall be valid for two
Academic Years.

Within the validity period, after the establishment of Infrastructure facilities as per the
requirements, the Applicant shall apply on AICTE Web-Portal for the Letter of Approval
anytime in the year. In case of the Applicant expressing interest in getting Letter of
Approval (LoA) in the current Academic Year itself, the same shall be processed further by
an Expert Visit Committee.

Expert Visit Committee formed by the Regional Officer as per the composition as specified
in the Approval Process Hand Book shall verify physically the availability of infrastructural
facilities of the Institution.
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On expiry of the validity, the Letter of Intent (Lol) issued stands cancelled and the
Applicant shall make a fresh application for the issuance of Letter of Intent (Lol).

The recommendations of the Expert Visit Committee shall be placed before the Regional
Committee for its recommendation and further placed before the Executive Committee for
approval or otherwise.

Regional Officer concerned while forwarding the recommendations of the Regional
Committee to Approval Bureau of AICTE, for placing before the Executive Committee,
shall verify that the processes and parameters prescribed under these Regulations and
Approval Process Handbook are followed by the Scrutiny/ Re-Scrutiny Committee and
Expert Visit Committee (as applicable) and the Regional Committee.

The Approval Bureau of AICTE shall also verify that the processes and parameters
prescribed under these Regulations and Approval Process Handbook are followed by the
Scrutiny/ Re-Scrutiny Committee and Expert Visit Committee (as applicable) and the
Regional Committee.

The decision of the Executive Committee shall be uploaded on the Web-Portal in the form
of a Letter of Intent (Lol)/ Letter of Approval (LoA) or Letter of Rejection (LoR) with the
specific reasons for rejection of the application.

Applicants for starting new Technical Institutions other than Government/ Government
aided Institutions whose applications are recommended for Letter of Approval (LoA) by
the Executive Committee shall be informed for the creation of Security Deposit.

The existing Institutions approved by the other Regulatory Bodies, applying for the first
time to the Council for approval and are in existence for more than 10 years are exempted
from the payment of Security Deposit.

The Applicant shall submit the payment proof of the Security Deposit along with an
Affidavit within 15 days from the date of intimation to the concerned Regional Office, else
a penalty of 10% and 50% of the value of the Security Deposit shall be imposed upto 31%
May and 31% July of the Calendar Year respectively, beyond which the approval shall be
withdrawn.

The online Security Deposit amount created by the Technical Institution with AICTE shall
be permitted to be withdrawn after a term of 10 years or in case of the Closure of the
Programme/ Institution, subject to the submission of relevant documents. The interest
accrued on the Security Deposit shall be credited to the Council and shall be utilized by
AICTE for Institutional Development activities, Quality Improvement Programme for
Faculty and giving scholarships to students, etc. However, the term of the Security Deposit
could be extended for a further period as may be decided on case to case basis and/or
forfeited in case of any violation of norms, conditions and requirements and/or Non-
performance by the Institution and/or complaints against the Institution.

Validity of the Letter of Approval for the new Technical Institutions, if issued, shall be for
two Academic Years from the date of issue of Letter of Approval, only for obtaining
affiliation from the respective University/ Board and fulfiling State Government/ UT
requirements for admission in the current Academic Year.

ALL the Applicants issued LoA for starting the new Technical Institutions shall apply on
AICTE Web-Portal for Extension of Approval as specified in the Approval Process
Handbook from the next Academic Year onwards, irrespective of the admission of the
students or otherwise.

On expiry of the validity of two Academic Years, the LoA issued stands cancelled, if no
students were admitted in the Institution and the Applicant shall make a fresh application
for the issuance of Letter of Intent.

New Technical Institutions granted Letter of Approval and existing Institutions granted
approval for introduction of new Course(s), Division(s), Programme(s), variation in intake
capacity shall comply with appointment of Faculty and Principal/ Director as the case may
be, as per the policy of the Council.

Institutions other than Minority Institutions shall appoint Faculty/ Principal/ Director and
other technical supporting staff and administrative staff strictly in accordance with the



[amT HH—gvE 4]

AT T TOT9H ; STETETIOT 37

6.3

methods and procedures of the concerned Affiliating University/ Board/ State Government/
UT particularly in case of selection procedures and selection Committees.

The information about these appointments of staff in the prescribed format shall be
uploaded on the Web-Portal of AICTE.

An Expert Visit Committee may be conducted any time before the first batch of students
have passed out, to verify the fulfilment of the norms as specified in the Approval Process
Handbook.

Applicants issued Letter of Intent (Lol) but rejected after the Expert Visit Committee shall
inform the Council about their readiness of infrastructure after making the relevant
payment through online as an additional TER Charges for the conduct of Expert Visit
Committee, the same shall be processed for the next Academic Year. However, one Expert
Visit Committee per year only shall be permissible within the validity period of Letter of
Intent (Lol).

For the existing Institutions

For applications submitted under Clause 1.2, the Council shall grant the desired approval,
only after confirming that the Applicant had fulfiled all the norms and standards through
the procedure as specified in the Approval Process Handbook. The Council reserves the
right to inspect and if any of the information submitted is found to be false, shall initiate
penal action as specified in the Approval Process Handbook.

In case of the existing Institutions, if an EVC was conducted or Show Cause notice was
issued, the same shall be placed before the Standing Hearing Committee (SHC) as
applicable and processed as per the procedure specified in the Approval Process Handbook.
If the Institution is aggrieved by the decision of the Executive Committee, the Institution
shall have the right to appeal once to the Council, as per the procedure specified in the
Approval Process Handbook.

If the application for the Conversion of Women’s Institution into Co-ed Institution and
vice-versa/ Conversion of Diploma Level into Degree Level and vice-versa/ To start new
Programme/ Level is not approved, EOA of the Institution shall be issued, however, the
deficiencies noted by the Scrutiny/ Re-Scrutiny/ Expert Visit Committee shall be fulfiled
before the issue of EoA for the next Academic Year.

The application for the Closure of Institution shall be valid for the duration of the
respective Programme offered by the Institution within which the Institution should submit
the required mandatory documents. Else, AICTE may close the Institution with the
intimation to the Affiliating University/ Board and the State Government/ Union Territory
and shall issue a Public Notice regarding the same.

The application for the Closure of the Programme(s)/ Course(s) shall be valid for the
duration of the respective Course offered by the Institution within which the Institution
should submit the required mandatory documents. Else, AICTE shall initiate appropriate
action to close the Programme(s)/ Course(s).

Change in name of the Trust/ Society/ Company including merger of two or more Trusts/
Societies/ Companies having the same common objects of education etc. shall be permitted
as per the respective Laws laid down in the Acts.

A Trust/ Society may create a new Company to hold their assets, and once the transfer of
assets is complete, the Trust/ Society may be dissolved and the ownership may be
transferred to the Company. Such viability shall vary depending on the jurisdiction and
context.

Institutions shall be eligible for new Course(s)/ expansion of existing Course(s), equal to
the number of valid NBA accredited Course(s), limited to a maximum of FOUR within the
definition of Division/ Programme/ Level.

Increase in Intake/ Additional Course in Under Graduate Degree/ Post Graduate Degree
Level in Engineering and Technology shall be permissible only in EMERGING AREAS.

Institutions having an “Approved Intake” less than a Division size in any of the Course(s)
as prescribed by the Council may apply for intake of full Division size themselves and shall
maintain Faculty: Student ratio accordingly, without NBA accreditation/ NOC from
Affiliating University/ Board/ State Government/ UT, subject to “Zero Deficiency” based
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on Self-Disclosure on AICTE Web-Portal. However, this is not applicable in case of
Institutions under penal action.

Institutions may apply for reduction in Intake in any of the Course(s) within a Division by
themselves in AICTE Web-Portal and maintain Faculty: Student ratio accordingly without
NOC from affiliating University/ Board/ State Government/ UT and the reinstatement shall
be permitted within a Division without NBA. Institutions may apply for reinstatement for
the same by themselves in AICTE Web-Portal.

The existing Institutions having total “Approved Intake” equal to/ less than the “Maximum
Intake Allowed”/ Institutions not eligible to apply for NBA accreditation, shall be
permitted to increase (without NBA accreditation) in the same Level in the same
Programme (Diploma/ Under Graduate/ MCA/ Management) upto the “Maximum Intake
Allowed” in each Programme as that of a new Technical Institution, as per the Approval
Process Handbook, subject to “Zero Deficiency” based on Self-Disclosure on AICTE Web-
Portal.

The existing Institutions having total “Approved Intake” exceeding the “Maximum Intake
Allowed” seeking for approval for Increase in Intake/ Additional Course(s) (without NBA
accreditation) in the same Level in the same Programme (Diploma/ Under Graduate/ MCA/
Management) shall have to apply for the Closure of Course(s) as per the Procedure and
shall apply for increase in Intake/ Additional Course(s) in lieu of the same, without
exceeding the total “Approved Intake” as well as the number of Courses/ Divisions as
specified in the Approval Process Handbook, subject to “Zero Deficiency” based on Self-
Disclosure on AICTE Web-Portal.

Increase in Intake/ Additional Course in Under Graduate Degree in Engineering and
Technology shall be permissible only in EMERGING AREAS.

The Institutions applying for new Course(s) at the Post Graduate Level for the Programmes
not falling under the purview of NBA, shall be eligible for the same only after two batches
of students pass out. Such Institutions shall be permitted for new Course(s) to a maximum
of FIVE Courses/ Divisions, subject to “Zero Deficiency” based on Self-Disclosure on
AICTE Web-Portal. However, for every Post Graduate Course, there should be at least one
Professor with Ph.D. qualification.

As and when such Programmes are considered by the NBA for accreditation, the
Institutions who have been approved by the AICTE to run such Course(s) at the Post
Graduate Level shall obtain NBA accreditation within two years.

The existing Institutions offering Degree Pharmacy Programme shall only be permitted to
introduce Pharm.D. Course based on a valid NBA accredited Course, subject to “Zero
Deficiency” based on Self-Disclosure on AICTE Web-Portal. However, the Institutions
already offering Pharm.D. with the approval of PCI (prior to 2018) shall be processed
without NBA accreditation.

Well performing Institutions providing quality Technical Education through accreditation
of Courses by NBA/ UGC approved academic autonomy/ AICTE approved Graded
Autonomy to Standalone Institutions, shall be duly recognized by AICTE and considered
for grant of approvals for Extended Eo0A as specified in the Approval Process Handbook.
Institutions approved for extended EoA are waived from paying TER Charges for
Extension of Approval (EoA) ONLY for the extended years. However, such Institutions are
required to submit the application for EoA and duly fill all the data and maintain ALL the
norms and standards as specified in the Approval Process Handbook.

The Institution shall be given an opportunity to comply the deficiencies, if any, before the
Scrutiny/ Re-Scrutiny Committee, to fulfil the criteria of “Zero Deficiency” based on Self-
Disclosure, for processing the application, as applicable.

Applicants, whose applications are recommended for a new Programme shall create the
Security Deposit as specified in the Approval Process Handbook. The Applicant shall
submit the payment proof of the Security Deposit along with an Affidavit within 15 days
from the date of intimation to the concerned Regional Office, else a penalty of 10% and
50% of the value of the Security Deposit shall be imposed upto 30" May and 31% July of
the Calendar Year respectively, beyond which the approval shall be withdrawn.
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6.6
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The uploading of the Scrutiny/ Re-Scrutiny/ Expert Visit Committee Report shall be done
by the concerned Regional Office.

If any member of the Scrutiny/ Re-Scrutiny/ Expert Visit Committee is unable to attend or
refuses or incapacitated to take part in the Committee, then Regional Officer with prior or
post-facto approval of the Member Secretary, AICTE shall opt to choose another expert
from the approved panel of the experts manually.

Institution Deemed to be University

The Council shall approve the Technical Programme(s)/ Course(s) offered by the
Institutions Deemed to be Universities falling under Category 1/ 1l as notified by UGC.
Such Institutions Deemed to be Universities shall have to adhere to the norms and
standards as specified by AICTE from time to time and an Affidavit to this effect shall be
submitted to AICTE and UGC.

The application submitted by an Institution Deemed to be University falling under
Category Il as notified by UGC shall be processed as per the procedure mentioned in
Clause 6.2/ 6.3 (as applicable) of these Regulations.

Universities shall also submit applications for other Categories in Clause 1.2 of these
Regulations. The requirements, eligibility and procedure shall be as per the concerned
Clauses of the Approval Process Handbook. However, Expert Visit Committee for the
Introduction of supernumerary seats for OCI/ PIO/ Foreign Nationals/ Children of Indian
Workers in the Gulf Countries for Category I/ 11 Universities shall be exempted.

State University/ Central University/ Institution Deemed to be University (Government) are
not required to pay the Security Deposit.

Institution Deemed to be University (Private)/ Private Universities which were in existence
for more than 10 years with UGC are exempted from the payment of Security Deposit.

Universities which were granted approval from AICTE earlier as a Technical Institution
and created Security Deposit and got released after the maturity period are not required to
pay the Security Deposit, else the University shall pay the Security Deposit for the
remaining period of 10 years, as applicable.

Institutions Deemed to be Universities offering Technical Programme(s) approved by the
Council, falling under Category 1/ 1l as declared by UGC shall have to submit an
application to the Council indicating the increase in Intake in the Courses/ New Course(s)
in emerging areas. The Council shall be granting approval to those Courses. However, such
Universities shall have to update the data in AICTE Web-Portal on annual basis and
comply the norms and standards as specified by AICTE from time to time. The University
shall annually submit Affidavit to AICTE and UGC to this effect. If any complaints are
received about the violation of the norms, AICTE shall inspect the University and inform
the UGC to take appropriate action. In case of Institution Deemed to be University, the
action as specified in the Approval Process Handbook shall be initiated and informed to the
UGC.

Universities that have been recognized as an Institute of Eminence by the Ministry of HRD,
Government of India shall be exempted from the annual approval process and accorded
approvals for offering Technical Programmes/ Courses. However, such Universities shall
have to update the data in AICTE Web-Portal on annual basis and comply the norms and
standards as specified by AICTE from time to time. The University shall annually submit
Affidavit to AICTE and UGC to this effect. If any complaints are received about the
violation of the norms, AICTE shall inspect the University and inform the MHRD and
UGC to take appropriate action. In case of Institution Deemed to be University, the action
as specified in the Approval Process Handbook shall be initiated and informed to the
MHRD and UGC.

Open and Distance Learning Courses

The applications submitted by the Standalone Institutions/ Institutions Deemed to be
Universities for conducting Courses in Open and Distance Learning mode shall be
processed as per the norms and procedure specified in the Approval Process Handbook.
Further, the Institutions shall submit the application to the Council every year for the
Extension of Approval of the Courses/ Increase in Approved Intake in the Courses/
Introduction of new Courses/ Closure of Courses in Open and Distance Learning mode.
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6.9

6.10
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7.1

7.2

Vocational Education Courses

The applications for the introduction of Vocational Education Courses shall be processed as
per the procedure specified in the Approval Process Handbook and all other norms and
standards as notified in NSQF Regulations and SAMVAY from time to time. Further, the
Institutions shall submit the application to the Council every year for the Extension of
Approval of the Courses/ Increase in Approved Intake in the Courses/ Introduction of new
Courses/ Closure of Vocational Education Courses.

The applications submitted under Clause 1.2 of these Regulations shall be processed as per
the procedure specified in the Approval Process Handbook. The consolidated list of all the
Institutions with the “Approved Intake” shall be placed by the Approval Bureau before the
Executive Committee/ Council for the grant of Extension of Approval as applicable for the
Technical Institutions to continue to conduct Technical Programme(s) and Course(s). The
decisions taken by the Executive Committee are ratified by the Council.

The same shall be notified on the Web-Portal. Further the Institution shall download the
Extension of approval letter along with “Approved Intake” through the Institution login.

All Orders shall be uploaded by 30™ April of the Calendar Year and the detailed speaking
orders (in case of reduction in intake, No Admission, etc.) shall be uploaded in the Web-
Portal not later than15™ May of the Calendar Year.

The Council shall not grant any conditional approval to any Institution.

AICTE shall also conduct inspections from time to time with or without notifying the dates,
in such cases where specific complaints of falsification of documents, misrepresentation,
violation of norms of standards, malpractices, etc. are received.

Institutions at random would be subjected to surprise inspection for the fulfilment of the
norms of Approval Process Handbook and appropriate action including Withdrawal of
Approval and any other action deemed necessary, shall be initiated against the Applicants,
as the case may be.

For the Programmes/ Courses of the Institutions whose approval is withdrawn/ suspended
by the Council, the concerned State Government/ UT shall redistribute the students to other
nearby AICTE approved Technical Institutions affiliated to the University/ Board and the
Council shall allow supernumerary seats in such Institutions to accommodate the
redistributed students appropriately till they complete the Programmes/ Courses.

Directorate of Technical Education/ State Government/ UT/ Affiliating University/ Board
shall download the intakes for various Courses for the Institutions under their jurisdiction,
from Web-Portal through their login.

Student’s eligibility for admission to all the Programmes/ Courses shall be as specified in
the Approval Process Handbook and as per the reservation policy of the Central
Government/ respective State Government/ UT, as the case may be.

Any Foreign National who had obtained School Leaving Certificate/ Diploma/ Degree in a
Foreign Institution shall produce an Equivalency Certificate issued by the Association of
Indian Universities for admission to an Institution/ University in India.

The commencement and end of Classes for the academic sessions for all the Courses/
Programmes/ Levels shall be followed as specified in the Approval Process Handbook.

Any Institution offering Technical Programme(s)/ Course(s) without approval of the
Council shall be termed as unapproved Institution.

Appeal before Standing Appellate Committee

An Institution/ Applicant, if aggrieved by the decision of Executive Committee shall have
the right to appeal once to the Council, within 7 days from the date of uploading of LoR.
All the appeals submitted by the Applicants/ Institutions shall be placed before the
Standing Appellate Committee. The final decision of the Council shall be uploaded on or
before 30" April of the Calendar Year.

An Officer of the Council shall place the records before the Standing Appellate Committee.
Two representatives of the Institution shall be invited to present their case along with the
compliance and supporting documents before the Standing Appellate Committee.
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9.3

9.4

111

11.2

11.3

The recommendations of Standing Appellate Committee shall be placed before the Council,
whose decision shall be final.

The decision of the Council about the grant of approval or otherwise shall be
communicated to the Applicant through Web-Portal on or before 30" April of Calendar
Year, with the reasons for rejection of the application.

Time Limit for the grant of LoA/ EoA

LoA/ EoA shall not be granted after 30" April of every Calendar Year in view of the order
dated 13.12.2012 passed by the Hon’ble Supreme Court of India in CA n0.9048/2012 titled
as Parsvanath Charitable Trust and others Vs AICTE and Ors.

In case, the deficiencies are complied with subsequently during the Academic Year, the
approval shall be granted under extraordinary circumstances, for the next Academic Year.

Requirements to be fulfiled after the grant of Approval

All Technical Institutions shall upload the information in respect of their Director/
Principal, Faculty members and students admitted in each Course in the format available on
the Web-Portal of the Council and update the information from time to time. Scanned
copies of PAN Card, Adhaar Card (if available) and Form 16 of all the faculty members
shall also be uploaded on the Web-Portal.

The Institutions shall adopt the minimum standards and qualifications as specified in the
Approval Process Handbook. However, Institutions Deemed to be Universities/ Institutions
having Accreditation/ Autonomy status shall surpass the minimum standard and
qualifications specified.

The Applicants are expected to provide the Council true and complete information and
documents required for various purposes. If the information given and/or the documents
provided to the Council are found to be false, incomplete and/or the Applicants have failed
to disclose factual information and/or suppressed/ misrepresented the information, the
Council shall initiate action including Withdrawal of Approval/ any other action as deemed
necessary against the Applicants.

If any document submitted is found to be fraudulent, criminal case shall be filed against the
Principal of the Institution and the Chairman/ Secretary of the Trust/ Society/ Company.

In the event of denial of Extension of Approval for the existing Courses or grant of
Extension of Approval as per the Clauses 6.11 and 9.3 of these Regulations, such
Institutions shall not be considered for Extension of Approval till such proceedings are
settled and the Promoters/ Institutions are cleared of the charges of violations.

Release of Security Deposit

The Trust/ Society/ Company shall apply online and upload/ submit the relevant documents
in AICTE Web-Portal for the release of the Security Deposit and the same shall be
processed as per the procedure specified in the Approval Process Handbook.

Action in case of violation of Regulations

An Institution offering any Technical Programme in violation of these Regulations shall be
liable for initiation of legal action including Withdrawal of Approval, if any, and/or legal
criminal action by the Council against the Institution and/or its Promoter Trust/ Society/
Company and individuals associated, as the case may be.

If any Technical Institution contravenes any of the provisions of relevant Regulations, the
Council after making appropriate inquiry through Standing Hearing Committee (SHC) and
after providing an opportunity of being heard through the Standing Appellate Committee
(SAC) shall withdraw the approval granted. In case of Withdrawal of Approval to the
Institution, the Technical Institution/ Trust/ Society/ Company shall apply afresh for
approval after completion of two Academic Years for setting up a New Technical
Institution as per the procedure specified in the Approval Process Handbook.

In case of any litigation pertaining to the penal action initiated by the Council for an
Institution, for the contravention of any of the relevant Regulations, such Institution shall
have to apply as specified in the Approval Process Handbook, as applicable in the next
Academic Year in AICTE Web-Portal, in the absence of any specific court order to the
contrary.



42

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1l—SEC. 4]

114

115

11.6

11.7

11.8

Vi.

Vii.

viii.

Penal Action in case of Violation of the Regulations/ Approval Process Handbook
Non-Submission/ Submission of incomplete application for Extension of Approval
Non-Fulfilment of the requirement of qualified Principal/ Director

Non-Fulfilment of Faculty: Student ratio, not adhering to the pay scales and/or
qualifications prescribed for Faculty

Non-Fulfilment in Computer, Software, Internet, Printers, Laboratory Equipment, Books,
Journals and Library facilities requirements, etc.

Non-Fulfilment of Essential requirements for Technical Institution

Non-Fulfilment of Location/ Built-up Area/ Land as specified in the Approval Process
Handbook at the time of year of establishment or the current Academic Year

Excess admission

Charging excess fee than the fee prescribed by the concerned State/ Fee Regulatory
Committee

Institutions not allowing Expert Visit Committee for physical verification of Infrastructural
facilities/ Institutions not having Occupancy Certificate/ Completion Certificate/ Building
License/ Form D/ Barrier free environment/ Institutions Deemed to be Universities not
having NAD/ Institutions demanding for the Original Degree Certificates from the Faculty
members at the time of joining the Institution

Violation of norms of admission by the Institutions/ Universities conducting PGDM/
PGCM Courses/ PGDM Institutions not having NAD or Institutions offering PGDM
Course(s) in Regular or ODL mode not uploading student enrollment data and list of
students completed the Course(s) successfully along with their CGPA/ % of marks in the
AICTE Web-Portal

The Institutions violating the Regulations/ Approval Process Handbook as above shall be
liable to any one or more of the following punitive actions as specified in the Approval
Process Handbook, by the Council:

Suspension of approval for NRI and supernumerary seats for one Academic Year

Five times the total fees collected per student shall be levied against each excess admission
Reduction in “Approved Intake”

No admission in one/ more Course(s) for one Academic Year

Not eligible to receive any grant from AICTE

Withdrawal of approval for Programme(s)/ Course(s)

Withdrawal of approval of the Institution

Withdrawal of graded autonomy granted by the Council

The Council may initiate penal action for not regularizing and ensuring the timely and full
payment of the salary of the Staff through Electronic Clearing Service (ECS) by
nationalized banks.

Institutions not following the guidelines issued by the Council regarding refund of fee for
cancellation of admission or delaying refunds/ violating the norms in case of Collaboration
and Twinning Programmes shall be liable to punitive actions as specified in the Approval
Process Handbook by the Council.

AICTE shall initiate appropriate penal action, if Plagiarism is found in the academic,
research, project work, journal publication, etc. of the Institutions. Each Institution shall
have a Plagiarism Software to check the integrity of the work of the students and Faculty
by ensuring that all content is unique.

If any of the information mentioned in the Affidavit is proved as false, legal action
including penal action shall be initiated on the deponent.

In case of Institutions where FDRs were encashed before the date of maturity or not
depositing the required Security Deposit at the time of LoA, a penalty of 10% of the value
of the FDR shall be imposed. However, Institutions that had not created FDR/created FDR
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11.9

for lesser duration/ lesser amount than prescribed at the time of LoA have to create the
same accordingly as specified in the Approval Process Handbook.

Penalty amount shall be paid online to the Council as per the instructions.
Complaint Cases

All Institutions shall have Grievance Redressal mechanism as notified by the Council.

In case of receipt of any complaint(s) about an Institution, the same shall be processed by
Public Grievance Redressal Cell (PGRC), AICTE.

The complaint shall be placed before a Standing Complaint Scrutiny Committee (SCSC)
and the Complainant may be called (at his/ her own cost), if necessary. Based on the
recommendation of SCSC, a warning or Show Cause Notice may be issued to the
Institution or EVC may be conducted and processed further as per Clause 6.3.b of these
Regulations. If necessary, the complainant may be called to appear before Standing
Hearing Committee at his/ her own cost.

As per CVC guidelines Anonymous/ Pseudonymous complaints shall not be processed.
Implementation of punitive action

Under extraordinary circumstances, if Punitive action (except fine) is approved by the
Council beyond 30" April of the Calendar year, the same shall be implemented for the next
Academic Year only.

In an extraordinary circumstance, to implement the withdrawal of approval in the current
Academic Year, students admitted shall be shifted to the nearby AICTE approved
Institutions in consultation with the concerned University/ Board/ State Government/ UT.

Procedure for restoration against punitive action except in case of Withdrawal of
Approval

Institutions shall have to make an application for restoration of intake and the same shall be
processed as specified in the Approval Process Handbook.

TER Charges for conducting an additional Scrutiny/ Expert Visit/ Standing Hearing/
Standing Appellate Committee

In an extraordinary circumstance, if an additional Scrutiny/ Expert Visit Committee has to
be conducted inclusive of the Court directions to any type of Institutions, the Applicant has
to pay the TER Charges as specified in the Approval Process Handbook.

In an extraordinary circumstance, if an additional Standing Hearing Committee/ Standing
Appellate Committee has to be conducted based on the Court directions to any type of
Institutions, then the Applicant has to pay the TER Charges as specified in the Approval
Process Handbook.

Social Responsibility

As a part of discharging social responsibilities, all Technical Institutions approved by the
Council are expected to conduct National Skill Qualification Framework (NSQF) complied
Skill Development Courses to give training to a minimum of 120 students per year. These
Programmes shall be conducted based on the needs of the local community where the
Institution is located.

Conduct of any other Academic Courses

The Institutions may conduct Academic Courses of any other Regulatory Body using the
existing facilities in excess or by creating additional facilities as per the provisions laid
down in the norms and standards of the respective Regulatory Body without affecting the
quality of education prescribed by both the Regulatory Bodies after taking NOC from the
Council following the procedure specified in the Approval Process Handbook. However,
the Applicant has to make Material/ Non-Material amendment of the Building Plan, Site
Plan, etc. approved by the concerned Competent Authority to suit the requirements of the
new Programme.

Power delegated to Chairman of AICTE

Council has delegated the power to the Chairman of AICTE for taking decision on urgent
matters that needs to be communicated to the Institutions in between period of two
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Executive Committee/ Council meetings. However, such cases shall be placed before the
next Executive Committee/ Council for ratification.

Interpretation

Any question arising out of the interpretation of these Regulations shall be decided by the
Council and the decision of the Council shall be binding and final.

Power to relax

The Council shall in exceptional cases, for removal of any hardship or in the national
interest or such other reasons to be recorded in writing, relax any of the provisions of these
Regulations in respect of any class or category of Institutions.

Prof. RAJIVE KUMAR, Member Secy.
[ADVT.-11/Exty./433/19]
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